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R ¢ 13.008. This is the second round of
M (9 BlSaé“& ' lifigation. The applicant filed the O.A.
- R.E66 . No.227 of 2004 and this Tribunal
; W o .‘dispose.d of ;‘22 izr/r\xﬁ /53: an order dated
| Qﬁ*/ L : 1p.5.2004, which is reproduced s
Wm )\WY Eénows;'
‘ W ' _ % { “4. We have
. f“fa \ ] Conszdered the rival submissions.
C%/(\ { o We find some merit in the
vz ; [ 'submission of Ms. B. Dewi
] K learned counsel representing Mr.
) 3 S. Sarma learned counsel for the
f i respondent. . Respondents have
— rejected the claim of the
! AP
’ - applicants on  the . technical
: rounds that the applicants did
g PP
£ i not apply "in time ie. in 1987
. itself And there is difficulty in
{ { verifying the correctness of the
4 ‘ details furnished by the
{ ; L .
{ ] applicants at this distance of
9 time., In the normal course this
. ! application should have been
¥ | rejected on the ground of
( J inordinate delay and for the
: X reasons stated by the
] respondents. However, since the
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applicants have placed before us
a copy of the order dated

3.2.2005 giving apia:int/.nmnt to
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139,060 25 Ex-Casual Labourers pursuant

_ |
’?‘ o . ) ’ ’ . l
l
to the direction issued by the |
Calcutta Bench of the Tribunal, I
ﬁesh mdmduai representatzons,
with all the details required to be ’
~ furnished and mentioned in the
o zmpugned order alongwith the !
copies of the order of the |
o Tribunal dated 2.82000 and |
K) order dated 3.2.2005 issued by
the Railway before the competent |
1espondents within a period of
six weeks from to-day. If such|
individual representations are|
. - filed with necessary details and|
the orders as directed are]
received the same must be duly|
considered with reference to the/
Scheme and appropriate or ders i '
be passed within a period of
three months thereafter. If theJ
orders  dated32.2.2005 was
passed in the case of similarly
situated persons l.e. if those
persons were also Ex-casual
Workers who did not furnish the
required details in 1987 pursuant
to the circular issued by the
Railway Board and they had ﬁleq
O.A. efter long lapse as in the
" case of the applicants, cermmly
the apphcants if they do samsﬁr
the requirement of the Scheme ”
are also entitled to the samé
treatment. This will be borne m
mind while passing the nrdqr
disposing of the representation {o
be filed by the applicants ds
directed herein above. |

5. The C.A. is disposed of as
above.” : ]
(

As per the above order th;e

Tribunal has directed the appiicant!::o

file fresh representation and t}ie
J

respondents were directed to consider
I

the same. In the impugned order dated

(Annexure —-XV), the Respondents have

rejected the claim of the applieaﬁt

mainlv an the aronnd that the annlicaghs
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are not similarly situated persons

‘Lto that of the applicants in O.A.
Ne. 160 of 1880 ‘én'd secondly, the
app}icants‘““.{’ai}ed to satisfy the
' 'main | };ef;essary conditioq of
applying within the target date and
- as such they were not éiigible fqr .
screening.

I have "heard. Mf} R. C. Paul
learned counsel ,forv the applicant
and DrJ.L.S“arkar\ learned counsel
for the respondents.

. “*Application . is  admitted.
Issué ﬁotice on the respondents.
Post the mattéf '01; 1.11.06.
beex I“y }s given to the Lespondents |

to hle wrxften stat:ement by that
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1.11.2006 ) Dr.M.c.mama, learned Railway

. ; 1= ~ 0L ‘counsel is granted four weeks time to

No wLe hon'heewm
)

file reply statement. post on 18.12.06

B ~ vice=Chairman
bbb -
N sl | o
A 16.1.2007 Further four weeks time is granted to
N6 40\ s @9&6 " the Respondents to file reply statement.
\,\«_w g Post on 20.02.2007.
_ \S-\.27) . ] Vice-Chairman
No ws \'\/U\/a Bz(_'n /ob/
7
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”.\T | : " 2636074 Further three Weeks time is granted

, _ the counsel ror the reSponctehhs to file - oo
| T written statemente post the matter ‘n "3 4.070\

- , Membm{, ' S Vice-Chairman

| I 832007 Poston 3.4.2007.
7-F D, ﬁrg | B o R
% fles QWF@’”M S ' Vice-Chairman
1""3‘ ('Q“m“” H’“ S ey — |

. @}%,  3.4.07. - cCounsel for the apPl icant prays for
/ ' - further time tca file re_}@inaere Post ‘the

N N . matter 7 95 007@ o (./ 3

A\\\o\ m&mkm m S viesihelman

4 \'\,.,

'Vl t'n(z/bf s .‘.;5-.07; e counsel rcr the applmant Wented tz.me
B ‘ . te tile vageindertaLencit be done. post the
2—" ~ U 77 natter on 8.6, o;i m L/
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.l hn v* ) ’ 'v PR c, .‘l‘ . ,,‘;a'“‘" .. (' . : ’ Yi;ce"'chaj:rman
Nb \% 8. 6.07‘)- h - Counsel fer the applicant {a;ént.ed
) a(’x}\ bwh -
\ LZZ«( time to file, rejmnder, P@-.at the Imatter
M b‘ ‘ sm37074, SRR ‘

7 S‘CY?‘ S o j o :M Vice--chalrman
M«owcw mot ’lnw e

v . *

sl (’/}%A S 3 7. 2007 - No rejomder filed. ‘Post the case on
f: o & P m o A . 26 7. 2007 In ‘the meantime Apphcant ‘may
~ (Ec-i,otmim fhesz- lnl.&"/}) . o fxle re;omder

32

. Vice-Chairman >

/bb

It
Ll
“/




Rejormein wot
5 Leef

=
o287,

R—ljrot’mq(u. et

—
(.»)(

26.7.07

O 23u06 {

FRA
‘. ) '_M

o
-,

No rejoinder filed. Let this case be

posted after two weeks. In the meantime the
‘ parties will complete their pleadings and
thereafter it will be posted for hearing.

pg

Post on 14.8.2007 for order. L-/

Vice-Chairman

11.9.07 At the request of leamned counsel for the applicant

further four weeks time is granted to file rejoinder. Post the

malier on 3.10.07. .

03.10.2007

/bb/

Vice-Chairman

In this case, Mrs. S Roy, leamed
counsel for the Applicant and
Dr.M.CSharmaq, learned counsel for the
Railways are present. Despite  six
adjournments, no rejoinder has been filed
in this case as yet. By way of ,\Icg
opportunity to the Applicant, to file
rejoinder, this matter is adjourned to be
taken up on 13.11.2007.

!

(Khushiram) (M.R.Mohanty)
Member (A) Vice-Chairman
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2 o 1.3312(’)07 Ms.S.Roy, learned counsel for the
5:-511 ' e e """ Applicant took six adjournzﬁents before 3rd

October, 2001 for filing reJomder On 3ud
{ | ""7‘()ctober 2007 Ms.S. Roy, iearned counsel
o | e for the Applicants took another
;: | ' adjoui‘nment te file rejoinder. {\ccotdihgly,
the matter was posted to-day.‘
Now, Ms. S.Roy, learned counsel for
the agphcants states that the Apphcants
Lt st entios Luenui i lreun amkw to fjlefrc]omder in this case and traf
L P N I IR R T R N A I t.,h.e ‘xx;a}t,]te‘x;‘sfflould be pOSted for hearing, -,
Accordingly, this matter is posted to
G g ‘

4l Novémber, 2007for heanng

' Ms.S.Roy, learned _cqunsel for‘ 'the

o niriinel .“;,, Applicants and Dr.M.C.Sarma, learned
o 'A Railway counsel for the Respondents have
v ’ il ,
we : . taken notices of# @hearmg of the matter,
: . TS
L e e a:d'posted to 14.11.2007.
t T e 1 i
“ £ N T L U YR B PR L e .
‘ e e e | (MRMohanty)
R T V1c~e~<“h'urm'm
! RS ‘ S . s
| fm,
e o ALA0T s Onsthe or “X‘E’fm"ﬁf‘%ﬁc o,
o ey T i L for the-Apphicants made:
i ‘ oy SN P eéphce‘ot Dr. M C. Sharma, learned
 Railway Counsel, this case stands
[ 3‘ V uclos %‘Q/F ,;-},,ﬁ-;y”d_]ougnedfé:oﬁe taken up»_onl 07. fO]’ 20%8 - -
/b\\ﬂ(/‘\ . R rﬁ Y T\» A yjr 0 NS _'& 3 e TS
| o (M.{R. Mofianty)
} S aesen Vice-Chairman
g - nkm S |
F | o - 07.01.2008 -MrR.C.Paul, leamed counsel appearing for
: the Applicant  filed a ledve note seeking
R,»vau(m M adjoumment in this case to a doTe after 16.02.2008.
6 loe Call this matter on 18.02.2008.
5209 " (Khushiram) (M.R.Mohanty)
' Member (A) Vice-Chairman

/ob/
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18.02.2008 o Call this matter on 31st March,
2008. |

_ Member (A) cae s
R%o vadan q\f,ﬂ'/". | | .
ble
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& o 31.3.08 None appears for the applicant nor
the Applicants are present. Dr M.C.Sarma,

dg .3‘0% N
learned counsel for the
Respondle_ﬁts/ Railways is present. Heard
him. |
_F S jﬂ , For the reasons recorded separately
Qﬁ’i{;ﬁi"? , ' this case stands dmnnsse%
eSS
é = LKhushn'am - {M.R.Mohanty)
% ol -~ Member{A) Vice-Chairman
9 :
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CENTRAL ADMINISTRATIVE TRIBUNAL
GUWAHATI BENCH

Original Application No. 234 of 2008

DATE OF ._DECISIGN: 31,03.2008

Siﬁn‘i Kanti Kumar Das & 28 others . APPLICANT(S)
Mr R.C. Paul, Ms S. Roy and | ADVOCATE(S) FOR THE -
Mr SN, Tamuli, : | - APPLICANT(S)
- versus -
Unionf'of India & Ors, ' '. ......... RESPONDENT (S}

By Advocate Dr M.C. Sharma, Railway Counsel ADVOCATE(S) FOR THE
RESPONDENT (S}

CORAN:
The Hon'ble Mr. M.R. Mohanty, Vice-Chairman

The Hon’'ble Mr Khushiram, Administ rative Member

/

1. -~ Whether reporters of local newspapers Ye;,fﬂﬂ”
may be allowed io see the Judgment? ' f

2. Whether o be referred to the Reporter or not? Yéspis~

3.  Whether to be forwarded for including in the Digest o
Being compiled at Jodhpur Bench and other Benches? Yes/No

) ' 4.  Whether their Lordships wish to see the fair copy A
‘ . of the Judgment ? ' Yes/No

irman/Member

-------------
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CENTRAL ADMINISTRATIVE TRIBUNAL
GUWAHATI BENCH

Original Application No.234 of 2006
Date of Order: This the 31* day of March 2008

The Hon’ble Shri M.R. Mohanty, Vice-Chairman
The Hon’ble Shri Khushiram, Administrative Member

Sri Kanti Kumar Das
S/o Sri Tulsi Chandra Das

Shri Dilip Chandra Dey
S/0 late Kruna Sankar Dey

Sri Baneswar Chakraborty

- 8fo Manindra Chakraborty

Sri L. Appa Rao
S/o Sri L. Ram lLoo

Sri Prem Lal
S/o Late Babin Lal

Sri Sushit Kumar Dey

| S/o Sri Birendra Kumar Dey

Sri Monalal Chakraborty

S/o Nishi Lai Chakraborty

Sri Bishwanath Kumar Dey
S/o Prasanna Kumar Dey

Sri Swapan Kumar Deb
S/o Manoranjan Deb

Sri Tapan Kumar Ghose
S/o Surendra Ghose

Sri Harilal Bhagat
S/o Kapildeo Bhagar

Sri Amulya Rishi
S5/o Ranindra Rishi

Sri Rameswar Kathar
S/o Late Sital Kathar

Sri Gauranga Dey
S/o Kailash Dey ¥ ?

@



5.
16.
17,
18.
10.
20.
\'21.
22.
23,
24.
25.
26.
27.

28.

. S/o Late Sachin Sarkar

Sri Niranjan Dutta
S/o Pran Krishna

Sri Dulal Ch. Das
S/o Kalipad Das

Sri Babul Deka
S/o Digambar Deka

Sri Babul Dey
S/o Prafull Dey

Sri Narayan Chandra Dey
S/o Lagte Hari Mohan Dey

Sri Lalit Mohan Pautl
S/o Jageswar Paul

Sri Shiba Prasad Shyam
S/o Kanailal Shyam

Sri Paltan Mandal

‘S/o Surendra Mandal

Sri Gopal Ch. Das
S/o Kamini Kr. Das

Sri Sibendra Chakraborty
S/o Sri Jitendra Chakraborty

Sri Ajit Kumar Deb
S/o Kalachand Deb

Sri Lakhan Debnath
S/o Hargobinda Sarkar

Sri Subal Chandra Debnath
S/o Late Nirod Ch. Debnath

Sri Jiban Ch. Sarkar

ta

\



29. Sri Minash Ali

S/o Rajib Ali. ' " eveeeees Applicants

All are residents of Lumding, in the
District of Nagaon, Assam.

By Advocates Mr R.C. Paul, Ms S. Roy
and Mr S.N. Tamuli.

- versus -

1. Union of India, represented by the
Chairman, Railway Board, in the
Department of Railways,

Rail Bhawan, Bsisina Road,
New Delhi-110001. -
2. The General Manager {(Personnel)
- N.F. Railway,
Maligacn, Guwahati, Assam.

3.  The Senior Divisional Railway Manager (P} .
Lumding, District- Nagaon, Assam. e RRESpoOndents

By Advocate Dr M.C. Sharma, Railway Standing Counsel.

oooooooooooooooo

CRDER(ORAL)

M.R. MOHANTY, VICE-CHAIRMAN

~None appears for the Applicants nor the Applicants are
present. However, with the aid and assistance of Dr M.C. Sharma,
learned Counsel for the Respondents/Railways, we are proceeding to

dispose of this matter.

2. The Applicants are claiming that they .were .engaged as
Casual Labourers under the Railways. They approached this Tribunal,
earlier, for a direction to the Railways to regularize them/to keep their
names in the Live Casuaiv Labour Register. The said case of the

Applicants (earlier 0.A.N0.227 of 2004) was disposed of on

12.05.2005 by leaving the matter for the consideration of .the
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Railways. On consideration of the matter, by an order dated

Relevant portion of the order dated 12.09.2005 (at Annexure-XV of the

112.09.2005, the Reilways denied the benefit to the Applicants.

0.A.) is extracted below:

3.

“Sub: Hon’ble CAT/GHY’s order dt. 12.05.05 passed
in the case No.OA-227/04 (Shri K.X. Das and
others ~Vs- UOI and qthers)

Ref: Your representation dated 8- 6-2005

Representahons submitted by the applicant(s) have =
been examined carefully in pursuant to the order dt. 12-5-

05 passed by Hon'ble CAT/Guwsahati and it is found that
the applicant(s) did not apply to the administration for

inclusion of their names in the live casual labour register

within target date of 31.3.87; in terms of Railwav Board's
letter No.E(NG)I-78/C1/2 dtd 4-3-87. The applicant(s) did

not furnish any documentary evidence to the effect that

they submitted their applications in time.
. : i

Further, respnndeni:(s) ‘have gone through the
contents of the order dtd. 2-8-2000 passed by the Hon'ble
CAT/Calcutta Bench in O.ANo.160/19890. It has been
found that the applicant(s) in that case, had already been
screened by a properly constituted screening committee.

Whereas, the applicant(s) in this case No.0:A.227/04 have

only cialmed that t:hey were work.mg as casual labourer.
a sary condition of

gglymg w:thm the talget dateand assuch they were not

_ _ eligible for screening. Therefore, the applicant(s) in the

‘case No.O.A.227/04 are not similarly situated persons to

that of applicant(s) in 0.A.No.160/1990.

In the above circumstances, representations’ for
absorbing the applicant(s) in the Ra;lway can not be
maintained as per rules and law.”

Being aggrieved by the aforesaid order dated 12.0Q. 200'—3 '

- of the Railways, the Appixrants have again approached this Tribunal

with the present OA. filed under Section 18 Qf the Administrative

Tribunals Act, 1885.

4.

The Respondents having filed a counter/written statement

has contested the case and supported the impugned rejection order

dated 12.08.2005.

s
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5. Dr M.C. Sharma, learned. Counsel for the Respondents/
Railways, at the hearing, has pointed out l:hat in a simﬂar case this
Tribunal directed the Railways to consider the matter. In that case, on
cons;ideration‘ of the matter; the Railways rejected the claim bf the
Applicants therein. In the second roun’& of litigation, this Tribunal
again asked the Railways to git}e a furthef consideration and by an.
order dated 19.12.2007, the Hon’ble Gauhati High Court did not

appreciate the repeated 'direci:icn‘ of the Tribunal to the Raiiwéys to

" reconsider the stale and belated claim of the Applicants (Ref. W.P.(C) |

No0.6201 of 2007, between Sri Gopal Chaﬁdra Saha and others =Vs--

The Union of India and others'décided on 10.12.2007 by Hon’ble

Gauhati High Court).

- 6. This Tribunal not being an Appellate Authority cannot

~ reappreciate the findings of the Railways in rejecting the claim of the

A.pp}i(éants/in passing the order dated 12.09.2005. This Tribunal can

| - only, at best, examine the matter to the extent it is available in judicial

scrutiny. We have found nothing to say that the order of the Railways

rendered on 12.08.2005 to be bad for any reason. That apart, prima

facie, the claims of the Applicants suffer from delay and

laches/limitation.

7. In the aforesaid premises this OC.A. is dismissed. No costs.
N~ '
%’ ‘ - | = el

Y (KHUSHIRAM) ' . {M. R.MOHANTY)

ADMINISTRATIVE MEMBER : VICE-CHAIRMAN
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL: GUWAHATI
| BENCH: GUWAHATIL
(An Application under Section 19 of the Administrative Tribunals Act, 1985)
0.A. No 22U, of 2006
Sri Kanti Kumar Das & Ors

-VS-
The Union Of India & Others

INDEX

SL. No. Particulars Annexure Page No
1. Application 1-14
2. Copy of the listof |1
| the applicants '
showing their 15—
joining and
discharged
3. Relevant : n-v

Notifications : 19 2%
4, Copy of one of the * | VI
applications
submitted in ‘ ‘ 9 %
pursuance to the
letter dated
04.03.1987
5. Copies of the VII (Series)
several
representations 20-34
submitted by the A
applicants on
, various dates.
6. . Copy of the listof | VIII
the persons who _
were absorbed in RE-44
pursuance of the '
letter.dated
04.03.1987
7. Copies of the IX (Series)
representations —-
submitted by the L—l 5-5 é
organizations
8. Copy of the Order | X
dated 21.05.2003 -
passed by the >7 &z
Hon’ble Tribunal
9. - Copy of the X1 -
Regg;sentations & 3- 64
dated 15.06.2003 _
10. Order dated X1 : :
25.02.2004 passed £5-67
by the Respondents
11. Copy of the order X1 '
dated 12.05.2005 &8 —F5
| passed by the




Hon’ble Tribunal.

12.

Copy of the

| Representations

filed in terms of the
order dated
12.05.2005

Te-92.

13.

Copy of the order
dated 12.09.2005
passed by the
Respondents

g3

14.

Copy of the order

dated 02.08.2000

passed by the
Hon’ble Tribunal,
Calcutta Bench

XVI

gl - 95

15.

Copy of the order
dated 03.02.2005 in
absorbing the
persons in terms of
the order dated

{02.08.2000

g6

Fild by

£ opindha i P
PAYocals -
€—~9-06
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL:-GU JAHA'-T I BENCH:
GUWAHATL
(An Application under Section 19 of the Administrative Tribunals Act, 1985)
0.A.Ne3 P 62006
Sri Kanti Kumar Das & Ors
Vs-
The Union Of India & Ors.

Synopsis of the Case

-The applicants herein are the Ex-Casual labourers in the Lumbding Division of N.F.
Railway. |
' Anx-1°
-The Railway Board issued different circulars from time to time to absorb in the Ex-
Casual Employee in regular post in the Railway Establishment.

Anx. ILILIV&V
04. 03. 1987- The Railway Authority vide Railway Board’s letter no. E (N. G.) II -

78/CL/2 directed the discharged casual labourer to represent for registering their names

 for consideration of regular absorption.

-The applicants submitted applications alongwith all the necessary particulars to the

concerned authority.
Anx-Vi
-In pursuance to the letter-dated 04.03.1987, the Respondents Authority absorbed a.group
of Ex- Casual labourer who were also on the same footing like the applicants.
| | Anx- VIII

- The applicants approached the Authority iﬁdividually and through their organization
again to consider their application for absorption, the Authority assured that enquries
would be made from the work site where they last worked and on receipt of the record,

their names will be considered. The applicants had the information that the reports were

sent from work site in favour of them, the Respondents Authority did not consider their

" case.

Anx- IX (Series)
-Thereafter, the applicants filed an application being O.A. No. 140 of 2002.
21.05.2003- The Hon’ble Tribunal considering the facts of the case directed the
applicants to submit individual representations before the General Manager (P), N. F.

Railway, Maligaon and on receipt of the application, the Authority shall censider
L

their case. '

Anx-X
15.06.2003- In terms of the order, the applicants filed their individual representations
alongwith the copies of the respective discharge certificate.

A D escals

L-94-6¢.



Anx —XI
25.02.04.- The Respondent Authority rejected the representations of the applicants on the
ground that they did not apply for registering their names within 04.03.1987.
Anx- X1
-The applicants preferred another application being numbered as O. A. No. 227 of 2004.
12.05.2005- The Hon’ble Tribunal disposed of the application with a direction to the
applicants to make individual representations and the same must be dealt considered with
reference to the scheme and equal treatment shall be given to the applicants like the
applicants before the Hon’ble Central Administrative Tribunal, Calcutta Bench, in O. A.
No. 160 of 1990.
: Anx-XTII
-The applicants in terms of the order of the Hon’ble Tribunal dated 12.05.2005 filed their
individual representations before the Respondent authority.
| Anx- XTIV
12.09.2005- The Re'spondents authority rejected the representations on the ground
(i) The applicants are not similarly situated persons to that of the applicants in O. A. no.
160 of 1990.
(ii) The applicants failed to satisfy the main necessary condition of applying within the
target date and as such they were not eligible for screening.
 Anx XV

Contentions:

() It 1s the definite policy of the Railway Board that persons having worked as

casual labourers in the post and presently out of employment due to break in
service because of want of sanction and/or non availability of the work should
be given preference when the opportunity for their absorption arises.

(1)  The applicants are similarly-f situated persons but victimatised due to the pick

 and choose policy adopted by the Respondent Authority.

(1)  The several representations filed by the applicants as per the directions of the
Hon’ble Tribunal on different dates was rejected intentionally and deliberately
without assigning any sufﬁcient reasons and which ultimately violates the
rights of the applicants guranteed under Article 14 and 16 of the Constitution
of India.

Relief sought for:

(1) The impugned order issued by the Respondent Authority vide letter No.
ES/57/6/pt. (EX. CL) dated 12.09.2005 be set aside.

(i)  The names of the applicants be included in the Live Register/ Supplementary
Live Register of Ex- Casual workers. | |

(ii1)  Direction be given to the Respondents authority to absorb the applicants in

the Regular post.
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL: GUWAHATI. BENCH: jv
GUWAHATL. - 3
(An Application under Section 19 of the Administrative Tribunals Act, 1985) «&

O.A. No.......... of 2006

1.Sri Kanti Kumar Das
Son of Sri Tulsi Chandra Das.
2. Sri Dilip Chandra Dey,

Soh of late Karuna Sankar Dey,
3. Sri Baneswar Chakraborty,
Son of Manindra Chakraborty,
4. Sri L. Appa Rao,

Son of Sri L. Ram Loo,

5. Sri Prem Lal,

Son of Late Babin Lal
6. Sri Sushil Kumar Dey,

Son of Sri Birendra Kumar Dey
7. Sri Monalal Chakraborty,
Son of Nishi Lal Chakraborty
8. Sri Bishwanath Kumar Déy,
Son of Prasanna Kumar Dey
9. Sri Swapan Kumar Deb,
Son of Manoranjan Deb
10. Sri Tapan Kumar Ghose,

: Soﬁ ot" Surendra Ghose

11. Sri Harilal Bhagat,

Son of Kapildeo Bhagat.



12. Sri Amulya Rishi,
Son of Ranindra Rishi

13. Sri Rameswar Kathar,

Ka?)gé(/(M % -

Son of Late Sital Kathar
‘14. Sri Gauranga Dey,
Son' of Kailash Dey
15. Sri Niranjan Dutta,
Son of Pran Krishna
16. Sri Dulal Ch. Das,
Son of Kalipad Das
17. Sri Babul Deka,
Sbn of Digambar Deka
18. Sri Babul Dey,
Son of Prafulla Dey
19. Sri Narayan Chandra Dey,
Son of Late Hari Mohan Dey
20. Sri Lalit Mohan Paul,
Son of Jageswar Paul
21. Sri Shiba Prasad Shyam,
Son of Kanailal Shyam |
22.Sri Paltan Mandal,
Son of Surendra Mandal
23. Sri Gopal Ch. Das,
Son of Kamini Kr. Das
24. Sri Sibendra Chakraborty,
Son of Sri Jitendra Chakraboﬁy,.

25. Sri Ajit Kumar Deb,



¢

Son of Kalachand Deb
26. Sri Lakhan Debnath,

Son of Hargobinda Sarkar

Ka—’/&(/@c /@bﬁ

27.Sri Subal Chandra Debnath,
Son of Late Nirod Ch. Debnath
28. Sri Jiban Ch. Sarkar,
Son of Late Sachin Sarkar
29.Sri Minash Ali, . -
Son of Rajib Ali
All are the residents of Lumbding, in the district
of Nagaon, Assam.
......... Applicants
-Vs-
1. Union o.f India
Represented by the Chairman, Railway Board, in the
Department of Railways, Rail Bhawan, Baisina Road,

New Delhi-110001.

2. The General Manager, (Personnel), N.F. Railway,

Maligaon, Guwahati, Assam.

3. The Senior Divisional Railway Manager (P),

Lumbding, Dist: Nagaon, Assam.

......... Respondents.

1. PARTICULARS OF THE ORDER/ ACTION AGAINST WHICH THE

APPLICATION IS MADE: -




(i)  Order No. E/57/6/Pt. (Ex. CL) dated 12.09.2005 issued from the
office of the Divn. Rly Manager (P), Lumbding, Nagaon, Assam.

(i)  Discrimination to absorb the casual labourers against regular
vacancies by screening them in implementation of the Railway
Board’s polic;y issued by the respondent in its different orders

which are annexed with the application.

2. JURISDICTION OF THE TRIBUNAL:

The applicants declare that the subject matter against which they want redressal/ _

relief is within the jurisdiction of the Tribunal.

3. LIMITATION:

The applicants further declared the application is within the limitation prescribed

under Section 21 of the Administrative Tribunal Act, 1985.

- 4. FACTS OF THE CASE:

4.1 That the applicants, named in the ‘Cause Title’ of this application, are all
citizens of India and are Ex-casual labourers in Lumbding Division of N.F.

Rai.lway, Lumbding run under the Management of Union of India and as such

they are entitled to all the rights, protections and privileges guaranteed under the

Constitution of India.
-A copy of the list showing the date of jo.in.ing and
discharge - of the applicants in the Railway

#dministration is annexed and marked as Annexure- 1
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4.2 That the Indian Railway requires to engage large numbers of casual
employees for the purpose of maintenance of their works or to undertake
different project. The casual workers are being engaged and discharged from
time to time. In order to absorb those person who are worked as a casual
gmployee in the Railway Establishment, the Railway Board framed schemes for
their absorption in regular substantive post or for their regularization, different
circulars are being issued from time to time by the Railway Board and instructed
the different authorities to absorb Ex-casual labour or to .regularize the existing
casual employees.
4.3 That for the purpose of absorption of Ex-casual employees, the concern
railway authority is to maintain two kinds of registers Pamely Live Register and
Supplementary Live Register. The authority concern was directed from time to
time by the Railway authority to prepare the Live Register or supplementary
Live Register particuiarly on the basis of the available record to indicate the
name of the employees and the other particulars like their engagement, date of
discharge, place of work etc. On the basis of the scheme and policy declared by
the Ministry of Railway as well as the Railway Board to absorb the Ex-casual
labour. The Railway Board issued different circulars directing the authority
concerned for the purpose of absorption of the Ex-casual labourers after
compliance of the formalities as laid therein.

—Copies of some relevant notifications are enclosed

herewith and marked as Annexure-II, III, IV & V.
4.4 That the Railway Authority vide Railway Board’s letter No. E (N.G) II-
78/CL/2 dated 04.03.1987 directed the discharged casual labour to represent for
registering their names in supplementary live casual labour register on and
before 3.1 .03.1987 giving the detailed particulars such as the date of birth, date

of engagement, educational qualification, personal mark of identification with
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adequate doéumentary proof in this regard alongwith attested copy of the casual
labour card and any other proof of having worked as casual labour for
consideration of regular absorption in due course. But the letter-dated
04.03.1987 was not given proper publicity and further it was not notified in the
| ofﬁces. conéeméd. |
4.5 That the applicants who were discharged long back and at the relevant time
of issuance of concerned circular/ scheme, were scattered in different places for
mainteﬁance of their livelihood and as such rﬁany of the 4app1icants came to
ﬁmowv about the notification two or three days. before from the last date of
registering their names in the suppleméntary casual live register for
cqnsideration of regular absorption. The applicants as soon as they became
- aware of the notification, submitted applications alongwith all the necessary
particulars to the -concerned -authority to. register their names in the
suppleméntary live casual register for considerétion of regular absorption within
31.03.1987. The applications so submitted‘ by the applivcants are lying with the
Respondents Authqrity.
| - Applicatiop of one of the‘. applicant is annexed

herewith and marked as Annexure-VI.
4.6 That, thereafter, all the applicants approached the Respondents Authority on
several occasions and asserted their right of absorption in regular substantive
post in accordance with the scherﬁe‘ But unfortunatély the 'dgmands of the
.' applicants were not considered and they approached the higher authorities but
th‘éir_ grievances remained unheeded.

— Some copies of the representations submitted before

the higher authorities are e‘ncl.osed‘ herewith and

marked as Annexure-VII (Series).



4.7 That the concern authority in the mean time absorbed a group of Ex-casual
labourers who \;vere also on the same footing as like as the applicants. If is
- pertinent to state that the office of the Respondents Authority prepared list
workers excluding the name of the applicants without assigning any reasdns.
When the applicants again approached the authority to consider their
applications for absorption, the authority assured that enquiries will be made
from the work sites where they last worked and on receipt of the record from
work site their names will be considered. The applicants had the information
that the reports were sent from work site in favour of them but despite such
report, the Respondents’ Authority did not consider the names of the
applicants for absorption. Thereafter also the applicants themselves
individually and also through their organization placed their grievances before
the officers concerned but they were deprived of the benefit of the new scheme
of the Railway Board for no fault on their part. It is pertinent to mention
therein that the present applicants and the said employees who were absorbeci
~ mentioned above were similarly situated and some of the present applicants

have better candidature than some of the employees who were absorbed.
- A copy of the list of persons who were absorbed in the
regular vacancies and representations made byA the
organizations are annexed and marked as Annexure VIII

& IX (Series) respectively.

4.8 That, although, the present applicants sent repeatedly their applications for
absorption to all the concerned authorities individually as well as through their
organizations, no result came out and finding no other alternative, the applicants
filed an application before this Hon’ble Tribunal and the application was registered
as O.A. No. 140 of 2002. The Hon’ble Tribunal vide its order dated 21.05.2003

directed the applicants to submit individual representations before the General
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Manager (P), N.F.. Railway, Maligaon and on receipt of such applications, the
authority shall consider their case as per law and pass appropriate order.
— A copy of the order-dated 21.05.2003 is annexed and

marked as Annexure —X. -

4.9 That, in terms of the order, the applicants filed their individual representations

on 15.'06.2003 alongwith copies of respective: discharge certificate before the
concerned authority. The respondent authority has rejected the fepresentations vide
order date(i 25.02.2004 of the applicants with the observation that the Railway
Board vide letter dated 04.03.1987 ha(i given chance to the discharged casual labour
to represent for iegistering their names in supp]ementziry live casual register for

consideration of regular absorption on and before 31.03.1987. But the applicants did

- %
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not do so to register their names at that time and as such at this distant date, it was

an impossible task to verify the génuineness of their claim. In the circumstances
their claim cannot be maintained as per rules and law.

- Copy of oné of the representation dated

15.06.2063 and one of such letter dated

25.02.2004 are annexed and marked as

Annexure X1 & X11

4.10 That, being aggrieved, the épplicants again preferred an application being

numbered as O.A. No. 227 of 2004 before this Hon’ble Tribunal. The Hon’ble
Tribunal disposed of the application on 12.05.2005 with a direction to the applicants

to-make fresh individual representations and if such individual representations are

filed, the same must be duly considered with reference to the scheme and equal

treatment shall be given like the applicants before the Hon’ble Central
Administrative Tribunal, Calcutta Bench in O. A. No. 160 of 1990.
— A copy of the order dated 12-05-2005' is annexed

and marked as Annexure-XIII.
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4.12

That the applicants in terms of the order-dated 12.05.2005 filed their
individual representations before the concerned authority and one of such
application is annexed herewith as annexure XIV. The Respondent authority
vide order-dated 12.09.2005 rejected the representations on two grounds. At
first the applicants are not similarly situated persons to that of the applicants
in O. A. No. 160 of 1990. Secondly, the applicants failed to satisfy the main
necessary condition of applyiﬁg within the target date and as such they were
not eligible for screening. The applicants crave leave of the Hon’ble
Tribunal to produce the fepresentations filed by them in terms of the order-

dated 12.05.2005 at the time of hearing.
— A copy of the of the Represéntations filed in terms
of the order dated 12.05.2005 and order dated
12.09.2005 is annexed and marked as Annexure-

- XIV & XV.

That the applicants beg to state that inspite of the fact that it is the definite
policy of the Railway Board that persons having worked as casual labourérs
in the post and presently out of employment due to break in service because
want of sanction and/or non av-az‘lability of work should be given preference
when the opportunity for their absorption arises, the administration in utter
disregard to the claims of the applicants started absorption of their favored
persons on pick and choose basis. Appeals and protests on behalf of the
applicants fell flat upon the administration and applicants were given to
understand that they did not apply within the target date i.e.31.03.1987 and
as such at this distant date, it was an impossible task to verify the
genuineness of their claim. In this regard, it is to mention ‘herein that the

applicants gubmitted applications and copy of the discharge certificate with
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the similarly situated persons who had already been absorbed before the

authority for registering their names in the supplementary live casual

register for absorption in regular vacancies. It is pertinent to mention

herein that the concerned authority' did not give any receipt to any of the
application and direéted to submit the same in a box placed in the
concerned office.

That the applicants beg to state that the respondents had screened/selected a
group of casual labourers excluding the applicants in a very arbitrary and
whimsical manner. Although the position of the appliéants are better than
those casual labourers included in the said list workers, the prayer of the

applicants were rejected without following due procedure. The applicants

further beg to state despite the order dated 21.05.2003 aﬁd 12.05. 2005

passed by the Hon’ble Tribunal, the Respondénts Authority rejected the

claim of the applicants on the plea that the applicants did not submit their

representations giving the detailed particulars in terfns of the Railway
Board’s letter dated 04.03.1987 within 31.03.1987. It was alleged that the
applicants did not submit adequate documentary proof regarding their
engagement as casual labouréf for veriﬁcétion. It may be mentionéd herein
that while filing the representation in terms of the orders of the Hon’ble
Tribunal, all the applicants submitted Photostat copies of the discharge
certificates issued by the concerned authority showing the date of
engagement and date | of discharge. The authority instead of scrutiniziﬁg

those certificates intentionally ignored the same with a view to reject the

claim of the applicants. The authority could have verified the authenticity of

those certificates and if found to be false rejected the claim of the applicants

after giving reasonable opportunity to prove their claim.
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That the applicants beg to state that besides the aforesaid batch of Ex casual
labourers, the Railway administration from time to time has absorbed many
number of Ex casual labourers in terms of the policies of the Railway Board.
The glaring example in this regard were the applicants before the Central
Administrative Tribunal, Calcutta Bench in O.A. No. 160 of 1990 who were
aésorbe‘d on 03.02.2005 in terms of the order dated 02.08.2000 passed by
the Hon’ble Calcutta Bench. The applicants in O.A. No. 160 of 1990 were
the'Ex-casual labourers whose services were not regularized alongwith the
other Ex-casual labourers due to the pick and éhoose procedure adopted by
the authority concerned in absorbing the ex-casual labourers in regular
post. The applicants are herein also victimized due to the same policy of pick
and choose adopted by the respondent authority in absorbing the ex-casual
labourers in regular post. The applicants are similarly situated persons like
the applicants on O.A. No. 160 of 1990 and as such they are entitled to the
same treatment.

— Copiés of the order dated 02.09.2000 and 03.02.2005

are annexed and marked as Annexure-XVI & XVIL.

That the applicants begs to state that the subject of the application arises out
of the same cause of action and hence the applicants herein have preferred
this joint application before this. Hon’ble Tribunal.
That the applicants have become highly aggrieved by the inaction of the
respondents and which illegally and arbitrarily deprived them from their
legitimate right and as such they are approaching this Hon’ble Tribunal on

the following amongst other grounds.

5. Grounds for relief with legal provision:
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" under their control against the regular vacancies.

12

I. For that the Respondents herein are under the legal obligation to implement the

policy of the Railway Board to absorb all the applicants, the Ex-casual labourers

1

II. For that the Respondents are arbitrarily and whinisically prepared the Live
Register and Supplementary Live Register of Ex- casual labourer without following
any norms and procedure which has violated the right to equality and right to equal
opportunities in public service guarai)teed under .Article 14 and 16 of the

Constitution of India.

III. For that, the Respondents acted illegally and against the legal provision by

Kaanl e e Drs-

allowing equally and similarly situated persons to enjoy the benefits of the new

policy of regularization ‘and absorption of employment and at the same time

denying the same benefit to the present applicants.

IV. For that the Respondents unilaterally and arbitrarily rejected the representations

submitted by the applicants in terms of the order-dated 12.05.2005 in O.A. No. 227

of 2004 without giving any opportunity to the applicénts’ to substantiate their claim. -

V. For that the Respondent ignore& the documentary evidence submitted by the

'a.pplicants without verifying the same.

VI. For that the Respondents acted illegally in not treating the applicanfs as similarj

situatéd persons like the applicants before the Central Administrative Tribunal,

Calcutta Bench in O.A. No. 160 of 1990.

VII. For that the Respondents herein are duty bound not to discriminate between

one casual Jabourer and another in absorbing them in regular vacancies.
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VIIL. For that in any view of the matter the impugned action of the respondents is

illegal and cannot be sustained in law.

- 6.DETAILS OF REMEDIES EXHAUSTED

The matter has been taken up with the respondents vide several representations

both individually and through their organizations. But there is no positive

response in respect of the representations.

7 MATTERS NOT PENDING WITH ANY OTHER COURT:

The applicants further declare that no such application is pending in respect of

which this application has been made before any court or any other Bench of

this Tribunal.

8 RELIEF SOUGHT FOR:

The applicants pray for the following reliefs:

(a)

(b)

©

d

The impugned order issued by the Respondent vide letter No. ES/57/6/Pt.I

(Ex.CL) dated 12.09.2005 be set aside and quashed.

The names of the applicants be included in the Live
Register/Supplementary Live Register of Ex-Casual Workers.

Direction be given to the Respdndents to absorb the applicants iﬁ the same
Way as has been déne with regard to the ex-casual labourers who were

absorbed and the applicants before the Central Administrative Tribunal,

- Calcutta Bench in O.A. No. 160 of 1990.

"Any other relief or reliefs as this Hoﬁ’ble Tribunal may deem fit and

proper.

9. INTERIM ORDER, IF ANY, PRAYED FOR:

- An order directing the Respondents not to appoint any labour against the permanent

vacancies in he offices of the respondent till the application is disposed of.
&
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10.In the event of application being sent by registered post, it may be stated whether

the applicant desire to have oral hearing at the admission stage and if so, he shall

attach a self addressed post card or inland letter, at 'which intimation regarding the

date of hearing could be sent to him:

Not applicable.

11.PARTICULARS OF BANK DRAFT/POSTAL ORDER IN RESPECT OF

THE APPLICATION FEE:

i. IPONO. 2,86 G - 32SA50
ii. DATE: Q- & ~ 2008

iii. ISSUED BY: GUWAHATI POST OFFICE.

iv. PAYABLE AT: GUWAHATI. -

12.LIST OF ENCLOSURES

Stated in the Index.

" VERIFICATION

I, Sri, Kanti Kumar Das, Son of Sri Tulsi Chandra Das, Aged ab;)ut, years
| Resident of Lumbding P.O. Luml;ding Dist. Nagaon, Aséam,' do hereby solemnl‘y '
declare and affirm that I am one of the applicants of this appiication and I have been
duly aut.h‘orized by all the applicants to. sign this veﬁﬁcaﬁon and verify'that the
sfatements made in paragraph to 1,2, 3,4, 6 to 12 are true to my knowledge and
those made in paragraph 5 are true to my legal advice and I havé hot suppressed any

material fact.

And 1 sign this Verification on this the day of 8”‘ Sé.&fa#* 2006 at Guwahati.
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ANNEXURE-A.

STATEMENT OF OF EX-CASUAL LABOURER WHO WORKED IN THE

RAILWAY DEPARTMENT UNDER LUMDING DISION BUT NOT

REGULAR!SED IN THE RAILWAY DEPARTMENT THROUGH SCREENING.

si. | NameofExCasual | Dateof Date of Piace of
| No. Engagement. Disct . kin
Name. gagem scharge working.

1. Sl Kantt Kumar Das, 18.6.81 31.3.82 LCWILMG
S/o Sri Tulsi Ch. Das.

2. Mr. Dilip Ch. Dey, 16.8.79 22979 FCw/Hafiong

{ S/o Lt. Karuna Sankar
Day. :

3. Mr. Bnabatosh Acharjee, { 20.10.72 7.5.74 SSE/PWIH/
S/o Hari Mohan LMG
Acharjes. ,

4, Mr. Baneswar 26676 15.9.76 SSEMP . WAY/
Chakraborty, HILLLMG.
S/o Manindra

| Chakraborty. 7

5. Mr. L. Appa Rao, 14.4.85 28.5.86 WISILMG
S/o S L. Ram Loo

6. Mr. Sankar Das, 6.12.77 4278 DIS-DFU

' Slo Srl Shyam Sundar
Das.

7. Mr. Rabi Malakar, 14.10.64 27.5.86 WISILMG
S/o Manindra Malakar.

8. Mr. Prem Lat, 18.7.78 165.9.78 CTRILMG

| S/o Late Babin.

9. Mr. Babul Ch. Dey, 17.1.76 15.12.76 SEMV/LMV
S/o Jatindra Ch. Dey.

1 10. | Mr. Nishan Basfor, 25.1.75 31.8.75 BRIDGE
S/o Ram Prasad Basfor. , , Bandarkhal

11. | Mr. Bimal Bhattacharjee, | 12.3.72 22176 BRIDGELMG

Sio Sudhir Kr.
Bhattacharjee.

12. { Sri Nitai Das, 20.6.76 15.10.77 PWI/MHJ!
S/o Sri Abhimanya Das.

13. | Sri Susil K. Dey, 2577 15.2.78 ICW/ICPK

) Slo Sti Birendra Kr. Dey.

14. | Mr. Haradhan Dey, 29.6.81 15.10.81 PWIINOG
S/o Umesh Ch. Dey.

115. | Mr. Monatal 31.3.75 14 575 SSE/PWI
Chakraborty, OrPU
S/o Lt. Nishilat
Chakraborty. . e e e e e

16. | Mr. Biswarnth Kr. Dey, 25.4.75 P 15.7.7% + | SSE/PWI ;
S/o Prasanna Kr. Dey. , DPU

17. | Mr. Narayan Kuri, 18.6.77 15.8.76 |IOW/ Hafiong
Sfo Tarani Kuri.
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‘ 18. i Mr. Kartik Malakar, 8.11.76 15.12.76 IOW/GID
' S/o Lt. Jatindra Malakar.
19 ! Mr. Pijush Kanti Deb, | 11.9.82 20.10.82 SSE/SIG
I | Sio Lt. Prakash Ch. Deb. | Mariyani
20. \ Mr. Sajal Kanti Dey, 56.78 47.78 SidT )
S/o Jatindra Mohan Dey. 7.8.78 6.8.78 New
4179 3.2.79 Guwahatl
21. | Mr. Prabir Kr. Dhar, 16 4.75 1575 SSEPWAY
. | 8o Bhupendra Dhar.
22. | Mr. Rameswar Bora, 18.11.77 15.10.78 PWILMG
S/o Lats Jogeswar Bora. .
23. | Mr. Nigru Tanti, 20.1.75 15.7.75 PWAY/BXP
| /o Late Murall Tantl. 16.12.75 15.3.76 |
24, | Mr. Gouranga 3.8.78 15.10.78 SSE/PWAY
Mazumdar, DPU
Sfo Monoranjan.
55 | Mr. Swapan Kr. Deb, 19.7.73 16.11.73 AAW/P WAY
_ S/o Monoranjan Deb. DCA HJO
586, | Mr. Anli Chakraborty, 19.3.76 15.6.76 SSE/ P WAY
Slo Mahendra. , oPU .
27. | Mr. Tapan Kr. Ghose, | 18.3.75 154.75 SSE/ P WAY
‘ Slo Surendra Ghose. DPU
38. | Mr. Harllat Bhagat, 28.11.78 3376 SSE/ P WAY
Slo Kapildeo Bhagat. ' DPU
26, | Mr. Amulya Rishi, 29.11.74 15.10.74 SSE/ P WAY
S/o Rabindra Rishl. DRU
30, | Mr. Rameswar Kaibar, 18.12.75 168.76 §SE/ P WAY
S/o Lt. Sital Kalbar. oPU ]
31. | Mr. Babul Talukdar, 16.9.70 15.2.71 SSE/ PWI
| Slo Debendra Talukdar. DRy
32. | Mr. Gouranga Dey, 10.8.76 15.9.76 SSE/P WAY
S/o Kallash Dey. . o ‘ DPU ]
33. | Mr. Sadhu Tati, 16.12.75 15.3.76 SSE/ P WAY
) Slo Krishna Tati. DPU
34, | Mr. Niranjan Dutta, 19.11.77 15.10.78 SSE/ P WAY
' | Sfo Pran Krishna Dutta. pPU
35. | Mr. Dulal Das, 17.10.75 13.5.76 SSE/ P WAY
' | s/o Kallpada Das. BXP
36. | Mr..Khokan Ch. Dey, 17.12.75 15.8.76 SSE/P WAY
"l §/0 Nagendra Dey. BXP
. {37, |-Mr. Babul Deka, 26.11.74 24575 SSE/P WAY
.| .| Ste'Digambar Deka._ . BXP
138, | Mr. Babul Dey, 17.12.75 15.5.76 SSE/P WAY
' Slo Prafulla Dey. , BXP
$39. Mr. Gopal Kaya, 17.12.75 15.8.76 SSE/P WAY
1. |slo Arma Kaya. BXP
40, | Mr. Narayan Ch. Dey, 16.6.72 15.11.78 SSE/P WAY
| s/o Lt. Harl Mohan Dey. ] 1ol —
%1 | Mr. Lalit Mohan Paul, 3374 7574 SSEF WAY *
. 4 S/o Jogeswar Paul. " | DPU 1
42/ | Mr. Shiba Prasad 17.12.75 15.8.76 SSE/P WAY |
[ SWam’ . BXP J

S/o Kanailal Shyain.
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43. | Mr. Sajal Dutta, 27.11.7% 15.8.78 SSE/P WAY
Slo Amulya Rn. Dutta. DPU
44. { Mr. Susit Choudhury, 18.6.7¢6 16.8.76 SSE/P WAY
S/o Ramanl Choudhury. DFU
45, | Mr. Paltan Mandal, 17.12.75 16.10.77 SSEP WAY
Slo Surendra Mandal. BXP
48. | Mr. Gopal Orang, 15.3.83 16.5.83 SSE/P WAY
Slo Janki Orang. BXP
47. | Mr. Ranjit Debnaih, 18.3.75 15.10.75 SSE/P WAY
S/o Eree Manta BXP
Debnath. : ,
48, | Mr. Kageswar Bora, 18.11.77 15.10.78 SSE/F WAY
S$/o Jonaram Bora. DPU
49. | Mr. Gopal Ch. Das, 19.8.75 15.12.76 SSE/P WAY
Slo Kamini Kr. Das. 30.10.78 16.2.77 BXP
50. | Mr.Sugrib Tati, 16.12.75 18.3.76 SSE/P WAY
S/o Banto Tati, BXP
61. | Mr. Chunnilal, 6811.73 185873 SSE/P WAY
S/o Ramchandra. BXP
52. | Mr. Madhab Tatl, 10.12.75 15.3.76 SSE/P WAY
S/o Jogh Tatl. BXP
83. | Mr. Pulul Tati, 22.1.78 15.8.75 SSE/P WAY
| S/o Ragumani Tatl. BXP
64. | Mr. Bagal Tefl, 17475 165.8.75 SSE/P WAY
S/o Balbu Tadi. BXP
65. | Mr. Judhishir Nath, §.10.76 16678 SSEMP WAY
S/o Dhirendra Nath. BXP
86. | Mr. Sibendra 16.9.81 15.11.81 SSE/P WAY
Chakraborty, DPU |
S/o Sni Jitendra
Chairaborty, . ,
57. | Mr. Parimal Ch. Day, 29.7.77 15.8.77 IOW/ Maibong
S/o Satish Ch. Dey. 1.10.77 15.10.77
58. | Mr. Ajit Kr. Deb, 28.1.78 17.2.78 PWUDPU
| S/o Kalachand Deb. 3.3.78 16.4.78 .
69, | Mr. Durgesh Thakuz, 18.12.75 233.76 PWIDPU
Slo Kamal Thakur. _ ' , ,
60. | Mr. Lakhan Debnath, 24.6.77 15.10.77 PWIDPU ‘
: S/o Hargobinda
Debnath. _
61. | Mr. Swapan Sarkar, 17.10.75 28.3.76 PWIDPU
S/o Lt. Jogesh Sarkar. »
62. | Mr. Dulal Sarkar, 18.10.75 1.3.76 | PWIDPU
S$io Lt. Jogesh Sarkar. , ,
63. | Mr. Puneswsar Phukan, |11.11.77 25.11.77 PWIDPU
" | 8/o Lt Akaman Phukan.
64. | Mr. Maran Mazumdar, 28.2.78 228.78 Bridge/
S/o Prafulla Mazumdar. | 17.1.83 15.1.84 Rangapara
65. | Mr. Kartik Gore, 18.7.77 16.10.77 PWIIBXP
S/o Dasarath Gore.
¥ )




66. | Mr. Subal Ch. Debnath, 41278 8.10.78 PWIBXP

S/o Lt Nirod Ch.
__| Debnath. |

87. | Mr. Jiban Chandra 4.2.78 10.10.78 PWUIBXP
Sarkar,
S/o Lt. Sachin Sarkar.

€8. | Mr. Minash All, 2.1.77 18.10.78 SSEPWI
S/o Rajib AlL. e DPU

89. | Mr. Santoo Dey, 18.7.73 15.8.75 SSE/P WAY
S/o Gobinda Dey. BXP

tyy
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DOCUMENT NO., CZ_

.

GOVERNMENT OF INDIA
MINISTRY OF RAILWAYS (RAILWAY BOARD)

RBE NO.232/98
NO.E(NG)II/SB/CL/32 . New Delhi, 4t.09.10.98

R
The General Manager (P)s,
All Indla Railways & Production Units etc.
(As per atandard 1iat)
RS ‘,"“-; T
Sub -~ Screening of Casual labour borne on
- the- live/supplementary live casual
labour register.

As  the ﬁailwaya are aware, the extent instruc-
tions require téat'cgaual Labour Live Registers should
be maintained for open line casual labour (unit-wise)
and for the Project casual labour (Division-wise) for

< each Depaxtment ln each Division. The copies of these

live xegiatezs are to be invariablx maintained in the

Divisional Offlce and updated every year,.
{Tl. simllarly Supplementary Casual Labour . Live
Regiaters aéo 2;!%; ;alntalned Div1510n~wlee separately
.for both Open\f;£9.;nd P:ojeét Casual labour who weze
. dlscharged pt;or t;LI l.81 for want of work or due. to

e T

completion of work and not re-engaged thereafter and who

haad applied by 31 3 87 for the purpose and were . found

—- v aanin -+ s A T €88

eligible foz the purpose by a Committee of Officers on

each Divislon. s
y 2, Now the Casual Labour on roll ‘have been absorbad !
under the speciai drive during the period £rom 1.5.96 to

—

31.3.9¢, fuzther, vacanciea in the different departments

of a Divlslon/Unit may be tilled up by s=screening the

{ —

Casual labgurx borne on the Live register(s) and after

) iy




exhaust -9 them, by screening those borne on the Supple-

wen'dLY live register of the Divigion/Unit.

~

2.1, in case of the Casual labour borne on Casual
labour live registars, the regula:isation will continue
to ba as pexr thaix turn according to sénioxgty based on
the number of :days put in by them as Casual 1§bour.

2.2. However, in case of the Casual labour borne on
supplementary _iive register, the extent instructions
which - stipulate that the persons borne on
Supplementary, l1ive register will be considered for

requtarisation based on the service after re-engagement

— et —— e = T TSTT T —— - - —

hiffii——iiiigi—f(it' may be noted that after such re-
employment they would have in any case appeared in the
jive register as well) have now lost relevance. The =zame
are, therefore, modified to provide that the regularisa-
tion of Casual labour boxrne in Casual labour mufploment-

ary live register will be conasidered in accoxdance with
' ]

the number of days put in by them prior to 1.1.81,. those

falling in this categorx,bsdmg_;z.l,aq.ed.cnblo,q"b,e.lgv_:_ any
PR - ____—-——————““ et

whec may have rendered service aftex re-engagement after

1.1.81.

T

3. Board desire that the Notices of screening along
with the 1lists of persons to be screened out of the
persons borne on the live Register and/or
gupplementary, Live Register as the case may be (the
total no. of persons on the List being equal to the no.
of vacancies required to be £illed uyp by the screen~

ing),shall be issued under the signature of an officex

. of the personnel Branch of the Divislon concerned. In

— s oL T




addition to displaying the .Notice along with the List,

—

on the Notice Board(s), etc. he will also send a letter

under his signatureleﬁélbéing a copy of the Notice and

PR

the 1lst to' each of the individuals concerned by Regis-

—

tered Post A/D advising that 'In case the individual does

not turn up, his name will be deleted from the Casual

Labour Livao Rodistoi/éupplementary Casual Labour Regis-

ters as tho casé may be, and that thercafter he bwou1¢

have no furthor claim for consideration for absorption
by screening in Group 'B', so that there is no difficul-
ty in taking action for deletion of the names, of those
who do not turn up.

8d/-1l1legible, .

(Devika Chhikara),
Dircctor Establishment(N)

N
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DOCUMENT NO. &

NORTH EAST FRONTIER RAILWAY

OFE]CE_OF THE GENERAL _MANAGER (P)aMALIGAON, CUWAHATI-11.

RECT~886&
E/57/0 P?.XII(C) Dated : 4.12.98
To - :
'GM(Con), Maligaon, .
‘All- PHODs, All DRMs & All DAOs,
'All Controlling officers of ﬂon~D1vis£onalised
!Otfices.
‘The GS/NEIUEU, NFRMU & AISCTFEA.
Sub :- Screening of Casual Labour borné on
the Live/Supplementary Live. Casual
. : ' Labour register. .

A copyY of Ratilway Beard's letter No.

B(NG)IX/Q&/CL/32 dated 09.10.9& on the above mentioned
subjact 1 is 20fvarded tor informatiion and necessary
action. 11t 1is claritied that screaning of ax~-casual
tabour borhe oON the ~11ye/suPploﬁantary 1live Casual

M}

Labour Register‘agalnst vacancies in the various depart-

ments would not be a matter of course and automatic Dbut,

this process has to be decided based on justification
regarding ¢£i11ing up of vacancies in a particular de-
pa}tment. proposals for appointment of ex-casual labour
tfrom these registers would continue to be sent to HO for
obfaining CM's approval and only after the approval s
conveyad to the division, they would takefturther neces=

sary action régarding appqigtmenzh of such ex-Casual

————

" Labour against'vacancies by screening them according to
e

ot -en

seniority. For any further clarifications of any doubts

SIS




.iizgg__

‘reference to HQ must invariably be made. Board's earlier

letters mentioned in the margin on thelr present lettex

were circulated as under :-

1.E(NO)I1/84/CL/AL 1. E/57/11(C) Dated

date 02.03.87. ' 13.03.87 (DRMs only).
2.E(NG)I1/84/CL/41 2. DO NO.E/57/1I(C)

date 21.10.87. ' dated 11.11.87.
3.E(NG)II/78/CL/2 3. Rect.686E/57/0/Pt.X(C)

date 21.02.84 Dated 16.03.84.
4.E(NG)II/78/CL/2 4. Rect.706.E57/0PLX(C)

date 02.11.84. dated 10.01.85.
5.E(NG)I1/78/CL/2 5. Rect.732 E/57Pt.XI(C)

date 25.04.86 dated 21.05.86
6.E(NG)II1/78/CL/38 . 6. E/57/0 Pt.XI(C)

date 12.06.87 dated 9.7.82
7.8(NG)I1/78/CL/2 7. Rect.644/E/5%7/21Pt.11(C)

date 01.11.88 dated 25.11.88

" DY. CPO/IR

. For General Manager (P),
' N.P.Rallway, HMaligaon.

e
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ANNEXU RE - AV o?(

D

DOCUMENT NO.

E.F.RAILWA!

No.'E/41/CL(E)/Pt-II

Office of the
GCeneral Manager(?ersonnell

Maligaon, Dtd. 8.9.2000.

To . .
DRM/LMG and others.

Sub :- Regularisation and s
borne on Live/Suppl. Live Ca

Register.

aAttention is= jnvited to the

tained to Rallway poard's letter

GM(P)'s No. Rectt/628, E/ﬁ?/O/Pt.IX(C) dtd.

the above subject aqg 1t 1g clarif

Ex-Casual Labour b
Reglster againat ‘the vacancies of
would not be a m
tions stipulated ‘therein should be

before screening test is held.

In

locally from GM{P) MLG and in addition t

system of check, the follow

whiéh should be adhered to positively.

'

{(a) At the time of screening,

should nominate one Ooffice of

at 1least Asstt. scale zlongwith

casual labourers of the Divisions

Y
4

atter of course and automatic.

addition to all such instructions

creening of Casuél Labour
sual Labourx

instruction con~

circulated under

4.12.98. On

{ed that screening of

Oﬁ?& in LlQ/Suppl. Live Casual Labour

Q
various department

{nstruc-

followed stxictly

issued

o the existing

ing system has been _evolved

concerned divisions

P/Bzanch" of
the 1list of |

to verify it
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verification both the Officers should be prepare
a confirmed list of ‘the Casual Labourers of the
Divn. and it should be signed by both of them.

This verifled 1ist should be considered for

furtherx .progpeding of -screening.

cn gt

BT TR

(b).. Whenever, thge,is‘azcozrespbndence‘froh ény of

of thg;ggecutives conveying fresh inclusion of
némes in the list of Ex-Casual Labouz; name
ghould be immediately ve;}fiéd f:qﬁ the con-
cezned execufiQes, befﬁre'it is'given cognizancé
by_the pP/Branch of the concerned Divin. 16 this
regard it is also stated that whenever thefe is
any'reCOmmeﬁéafions from the executive conveying
fresh . inclusion of name in the list ofi'basual
Lébouﬁk. 1tL;muat be @nsured that this has the
p&;aggpgl aabproval of thé ‘GM 1accordihg to

current inutiuctions).

tc) - Whenever fresh appéiAt@éé’?epott'ﬁé'ény ofjthe
‘i#elds Qnit? alongwith the appolntmént létter}
ié must be verified and cross-checked by 'the
cgntrolling officers of the field unit with the
adthority, - who issued the appoinément 1ettgr,
- regardlan*genuineness of the letter and candi-

date so appointed before {nduction..
i

All concerned arelrequested‘to'haVe a thorough

) :
review og all the candidates (Ex-Cabual Labourer) who
lI 0 .

are undei consideration for screening/appolintment pre-

1




R

{ }
. sentlyY. pefore they arxre actually abao:bed in Group—’o‘
¢ category: ’ v
f _}n addltion to above. gurther efforts may be
Ef' made to 4o away lagund. 1f .anyq in -the system of screen~”
*w o . . ‘ oo
: ;ng/app,intment of Ex-Casual.Labbuieis to avoid graudu-
lent appointmeﬁt.
[ -
‘ -84/~
Dy.CPO/HQ/Mallgaon,
’

eral Manager

‘for- Gen
Rly. Maligaon.

N.F.

15.09.2000.

No.E/Rectt/?OB/O/Pt—VII. Lumdingy, dtd.
CcopY gorwarded_iox {nformation and necessary action
to i~ ' Co
> 1) 8r. DFOs pPO, APOS, ADO/GHY, AM/BFB, All M-
2) Al Cadre bec.’lnchargas.
e R OB
3) g/Rectt. o )
S oa e P g ‘
j ! . sda/- .
i ' N -~ . for Divi. R1Y. ﬁanaget(?),,,
: N.F.RIY, medlng. -
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—F=  ANNEwuReE—~ L

DOCUMENT NO, £

NORTH EAST FRONTIER RAILWAY .
No: RECT-914 " OFFICE OF THE
NO: E/57/0' P.XTII(C) GENERAL‘ MANAGER ' (P)

4

To

. ————

Gauhati-11.

pated : 15.3.2001.

P

\JMIG, GM(CON)/MLG, AGM/MLG,"

PH&Ds, All DRMs and ADRMs, DAOs,

/NDQ, D&WS, Dy. CME/NDO, D&WS,

Aﬁl A;ea Manager, Al) Sr. DRGas and DPO=,

ALl Sr. DME(D), DEN/D&RT, MIG,

M(EW3)/DNGN, All AENs, OSD/RNY,

32. AM/GHY & NJP.

' The GS/NFREU/NFRMU, AISCTREA & NEROBCEA/MIG.

ub 1= Alsorption in the Rallways of Ex~-Casual Labour
bérne as the live/supplementary Live Casual

A

- at. 20.2.2001 (RBE No. 42/2001) on the above subject is

forwarded

lébour regismtars.

copy of Rly. Bd's letter No. E(NG)II-997CL/19

for information and necessary action. Ba's

earlier lfttez at. 9.10.990, 4.12.90 and 5.7.91 and dated

1.6.99 sk referred to in their present letter were

circulate

1. E(NG)1

Dt. 1.

Co E(NG)1
- dtb é \-‘

[T

: 2. B(NG)T
at. ¢.

:»". s

8 as under :-

h—_——‘——‘—“—“-a—.‘——.-—-————v———‘—-——.——_——_-—‘-———--—-‘-&

No. and date GM(P)/MLG's No.and date

B I
- 95/BM1/1 RECT-884/E/57/0 Pt.X1I(C)
6.99. DT. 4.12.90
1/90/CL/32
10.90
1-90/RR-1/107 RECT-893/E/227/144 P.X(C)
10.90 : 4t. 21.03.91

f‘&‘v



3. E(NG}II/91/CL/T)
dat. 25.7.91

4. E(NG)II/91/MR-1/21
at. 16.9.91

5. E(NG)I~95/RM~-1/1 .
dt. 1.6,99 o
S

P——

sy

<

- )
' X
t AR <)
. 3
r
4
]
dad

(izjé?__

RECT-310/E/227/144 P.X(C)

dt. 21.03.91

Kept in CPO's confd.Sco.
Not circulated to all
concerned.

RECT-091/E/227/144 P.X(C)

at. 8.6.99.

Sd/-Illegible,
14.03.01°
for GENERAL MANAGER(P)MIG.

da
. .
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1
-
e
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-, ;
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(. Typed copy of Paggfé&,);
. ‘SL’

1vislona1'Persnndl(offi«er‘{,
ay, Lumdirg.' '"-

Sub - App intment $1‘Fischavged Cagual Labour.
cranyen . NCRINGA W NI L '
Sir,

-iWith  due respect & humﬁle submission 1 beg to
stgtd'that in .... underatood from reliable source that
Incharge C/hhalnn! Tare’ being recru;t@d short&y.

Ll ' r Livmg Y [PEE T R o . :
That Str tq montlon that I worked as C/Khalasi
Tan o \" Lo ' -
from 1948.81 to 31 3.84 under I0W/Lower Haflong which
may kind y- ba.varbf!sddfvom‘the aevrvice book 'far Casual’
. Ve g .
IS S H N S SR PR D )
Labour iLsUeuqlntn "av our.‘ ' ‘
. RERES (RN “.r‘.\‘i fren L L L A .
'b"'~-%ttn“*1‘ nat bu uut of piuce to  mentian
oty
that my|father Tulshi Charan Das, Retd. Gunner expired
in 1985 leaving 7 members depending only on Family
pension.|In one word we ara starving far want of éhploy=
e - D BTN TRNS e ST UL S AN PP
ment.
i['-\“t!l')c"‘\ R . L
In v1ew_ of the above circumetances I would
(rdquest |your ngoodmelf to kindly consider my case fa-

veurably

your kindg

B, Yasa

‘and apﬁ&fﬁi me in any category for which act of

Hress 1 shall remain ever gratetuol to you.

B . Yoaurs feithfully,

8d/+8ri Kanti kr.'Dan,
C/o Sri- Vamakhya Deb Ray,
W/Ne . 38D/ C(AY/Laco Colony,

ne

Dated, lfamding,, .
the 46.3.1987.7 *-
‘________...-——=v-—-"--,

4 e sttt o7 5

P.0. Lumding,: Dist~ Nagaon,Assam.
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. gource, that bLischerged
“/RN2lasl arg being recrulted shortly, '
- i) :
How,T beqg to mention that I worked as C/Knhalazi from
12006, U) to 31.03,02  under IoW/tiower Haflong which may :
klrdly be verificd from the servicy book for casual Lalour
dssued Ldimy favour,
S4r.4t will not be out of place to mention that my ,
fatter Tulahi Charan*Das,Re;q.annor expired Ln 194¥S havin,
T 07 monthg depending only on Lamily pension, bn one word we
Mcostarvang for weht of cmployment,
in view of the abowve clrcumstances I would request You
gecdzulf 1o rindly consider my case fawvourably and. ippoint
. 28 any catcaory for which mat of your dindness I chall
rimaln evergrateful e you,
[ Yours fafuhfully,
. fated,Luiating
The . . )
Y
e, .//}/5’ 7 (SRI KANTI KUMAR' DAS)
~
| C/o:8rd ¥amakhy: o, GRY
‘ ¥/ 38 /U(A)Loco  colony ‘
i ' ; P.O:Lumding,DlstENagaon(Asgcm)
: i !
'
4" » .
;

:ro

.Thdtnxvgslanal Railwy

Y. Manager(p),

R A N‘. 3 Ral.l'-ﬂlay/l_,umdlngo

-

subi-Leployment of discharqed CASHUAL LABOUK.

L 30—=

\

. TEmEAS crame ammwe st e

¥

oo,

n1th ouc

that Lo unacr ytood Lrom rnliabla

respect & humble submission I Leg to gtatu

SRR A
PR AT b
A
AN b
gy wet ! Csenn

. V0 ":l poe. e
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1, 4 th dua rasnact and homble submlsci.on 1
!. oo tO!G\lﬂ'qri that 1o undeor ntond from coltalle sourco, |
Cthat Mreharrmed C/Khalasiinare helny tecrited ghortly. [
¥ : . .
h :
5 . . < s A
. { P, T bam L0 mention that T worked np C/Khalant 1
3 from 40, A.81 Lo 315002 undnr LOW/Lower Uaflonyg widsh ' 1
£ may indly ha vard fLed from tho sorvice boolk for casual i ’
'ig LAahouy Lasued in @y fayour, N
g ' ) S : .
3 A 5y, 1t wlll nok he out of mlace Lo moniion '
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B2~ AN NEW u RE

- ~ ( Typed copy of Page 87 )

T eaeing ' i

The Divisicnal Railway Managqrvtﬁ),
N.F. Railway,Lumding.
.‘\.D - ,_1;

.

-u,— '

Sub 3= 'Employment of discharged Casual - Lubuur.

TN e

.,f\.';‘”wn OF it g .

. Si!’.' ' ) KJitn duu tuLZuny WG “UI.J’“ N
' Saat Lt w‘th du respeeﬁj&-humble submispion I . beqg to
Tt hm?lfU‘d C/Mhalual' ure et e v )

state thtc is understood from ' reliable’ 'source!: that

DischargaL CVNhalibigaﬁ /bﬁing);eﬁruiead shortly.
- ,1 ~ﬁ- et L
av i N IDL P ! méﬂt«aonltmtlm worked gsrC/Khalaui
v KL Jﬁly By vwrlrlud FXCM tho wergin, s
s alfrom {194 t?i to 31.3.682 undar 10 7towe?d- “Ha¥long: which -
fy deour,
may kindly be verified from the service book for casual
q ;

. YT
2N Labour issuediin my Walourss &, .. .
IR IR T‘.. ap b . : ! doo i
) Sir, 1t'W N het' ba out of'place to, ment)on that
s " .r‘ i lf'l ')U_) }UJ % -
/ oy fabher‘Tulli Chpran Das. Re d" Gunnar expivnd in 198%

. { T N L
having 7umemberg.dapending only on 7amx1y pension. In
.‘r . .
one wovd gnd we are'ntarving for want of employment.

/ H
1y

. U .
JIn vtow of the above circumstances 7 would
) - G iduLlt Lo oAy e '

1 .
o request your 1k§ndsalf to klndly uonsider my case fa-

. vourably ?nd apboin& ‘me in any catagary for whxch act of’
] ‘\; ,x.\,_

?;,/ * ”:your kind 13- i;shqll romatn evar grateful to you.
o : - b{"v‘{\w")~ (:"..,
“ﬂ”*ij},\” Lo -ﬂ/vvouvs faithfully,
i - e 7'.'".;. 3 ,
Dated, Lumdxng . ¢ 8ri Kanti Kumar Das ?
the 10. 11/689 . /o Bri Kamakhya Debroy,
o . ... , . W/No. 38D/(R) Loco ‘colonyy’ -
ot R “w_}h“/\ng . P.0. Lumding,Di-;-Npgaontnmanm)
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ANNEXORE  — W@t’”ﬁ)

. To o
n o The DRM (p) /Lumaing,

:‘!' o ats, K ER ¢ e v elowd)

ﬁ' e Sub - t= Employmunt op Ulﬂéhurond .

K ) Cusuol L:.nhOur.. e .

]) . B . Y ULth yguo reepact ungd humtily subiadgalon )

. beg to gtateg thut Lt'i:ﬁunderutood feam rultuh}u LAY

‘ that Dlnchnrcdd“C‘/Khulu:l'uru bolnb rucrultoy slortly,

Ry ' . ;

'f ‘&ou I beg tolmuntlnn that I vorkog as C/€pnuw

lasl rrom 19-6-81 to ;1'-3782 undor 1I0V/Layyy Harlong gh.on )
R may kindly 'ho veriflud from the sarvics Y00k For cagual u '\
* ~labour {ssueq {n my f’-uyour;o '

_ 3ry Lt ulll not e cug op
; that my fPathor Tulshi Charun Oitn rotiyinday Gunnee Lig/
o Rly, & axplrag in 1985 luyving o Mymbyr g
en fumily penolon, In onu 'uard ua urw ot
of omployn ,n'ﬁ. S 3'»?\.', 3"\"'.-'7“ ‘

Mlace to wentlon
l\’sl.a
Qupunulng anly

ArVIng Far yup
[ ¢ . . .
Ry A --\

! RV B ,: 3 ."".' ”’._
“‘!"' :0'_&' T v N ‘d"" I'\."‘L’L\/(‘)‘ y Lony [FUEVENS v‘n/"- . ¢
. N
In vigu of thy ubavy clrcumutamegy ! Wout

| FoAuUuat your qoodsulf to Rinuly GonsLyor My cuy .
& wppointx me in ony catoqory,
nN8os I ghull rumay

Fivecraut,
for whilch act ol".yo.-c K-
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( Typed copy of Page 39 )

To

The Sr..Divisional Personal Officer,
N.F. Railway, Lumding.

Sirl P ?:-,‘-4Jr CAr L ;“
- Cn Un?. ”‘ \)\ . '
Sub 1= Prayer for appointment as Ex-Casual Labour.

, LNy \’)U arn ' .
I beg to lay bafora you the follouing few lines
T FEER RS conafdavatio: At 5o s dment a0¥IAS G
for your Bympathetac conaideration and necessary action
Lt eG4 N AR
leaﬁe . ' .
P s ey e ' B crAdt

That Siv, l worked as, Casual Labour from 19.6.81

P

to qgi,?mazﬂ undar lbu[gpwptwﬂgfgong. Copy of the die-

charged’ certiffCatefenclomed hervewith.
hereafter 1 submicted ﬁeveral applxcatxons to you

for Iy Qppgintmgp} in any categary in Group 'D' but no

,action has been ppkgn.uptil now - for my appointment. The

then WPD/LMG “assdiad ‘me 1 would be called far preoper

scramaning, but I had.not been called until now.

Therefore, you will kindly lock into the mattayr

PR A
sympathwtically and‘kindly arrange tq_apposnt me2 1? any

categoryAxn ulass—lv group 80 that myuelf and my -family

membern!may 1$ya,peacefully and thereby oblige.
o

e D X
- ‘

o

v

Date : DOne.

Yuurs faithfully,
Data + 1.10.98 . gd/~8ri Kanti Das.
) I sriannta Das )
A 1o DL/ LU, Addvess 1. /0. Srt Kamatkhya Debroy,
@r.: No. ‘ABILCAY
lLoco @nlony,Diﬂt—Nagaon,
Qsﬁam.

!
BRI BT R

to DEM/LMG, Sr. DEE/LMG fov ﬁind information and

L,

! .
necassary action please. . L

Copy

Bd/AhKantx Daw,

1 N
i
i : Addr¢s@ ' C/alﬁrx Kamakhya Debroyy
] , Qr. No.!38LA)Y, LpLo Colony, Lumding.
L} ' !
Ve !
{
\ Y RTINPON ~
’ IOEERPREEY .
,_.';\;_.'.‘- . \
; Yt - ' :UJ' met
1 Mg o be loen
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. T enyes ( Typed c0py of Page 90 ) }
: RSt .
To o eelg bt oL

The Divisxonal Personal fo;can,“_
N.F. Railway, Lumding.. S

o 'm.'l.in- g :l« P
i ’ Slr’ e "-:"(.‘ 'U'l.?t e "‘./‘ .::4 H
{ . ot "GN . s I e, ,*ch‘. Ty ar \n‘;.«up:
f SuP f-,oyaynr Iornappointmen% as Ew-Casual Labour. i
: fEheb t.by the 1. DU e FoO, s
L J “" Yt 4 t o ) . : [ v .
Yo u‘nﬁtﬁ ?o lay bafora yoﬂ tﬂévfollowtng few lines - ' . ,
A the  starr '
S Waplk
: for your L&mp‘%h@tic tonuédqraﬁf@ﬂf nd necessnnyv action
. . ‘”a“ ! O lidq K .
i !Pleasﬁy?fi D5“ﬁo ab, e R
(KRS8 " - ., v,
1 f‘.\ L “UYH]QVAL‘H[ "_,Ln“,.: . bt oty
: tpat Sir, I worked aB'Chstal: Labour frcm 19 6 Bl
Ze “;’]A R.](o” u}l L
to 31 82 owur‘Haflong ey Lo of the diu—
iy m(} ""VU’Q[’ [ IR py a4
changeﬂ“tcrttftﬁaﬁe anclosad hermwith.
it ar Gp niwsy n POV et
‘Tharantcr b nubmrbtmdxneveral applicabicns to you
ol i) oy
for d‘:appoiﬁémené in.any category 1n Group e but no
' N ’ v - Ly
N ' : actioh has baeé;tﬁken upetl now for my appointment. The .
' & . E .
, . then :NPD/LMG assurcd me I would be ‘callad for proper !
: } R 4
{ ' ucrcontnc, but I hud not been called uptil now.
‘ ¥
! N ThQYQfOYQ, {ou will kindly look into the mattar
1 *a (S
o NN .,[ } ) CCrag, N .
ay%pathuﬁ}éyqﬁy nnd kind)y arrangn to appoint ma in mny
e le oy Gatyr AL E SR "
vy Ml :

..cabegofy i"@fhs&-l& 1groun on, that mthlf\nnd my. family
rguiue Cltggy g -

.mombﬂ(a m?y }1vg g;acotglly .and' thwruby obliga.

1 e
. Ao . FEESE
A AP ,‘-Y“fﬁnd*y My ruiiue TV D Yours fatthfully,
. IDate m_os & §96 w{Ln By vidow 8d/* Kanti Daw,
‘ .l IR Name 1 C'8¥i Kanti Das 2.
S A Address, ' t C/¢ Sri. Kamakhya D@broy,
ot “”‘CVG, are; Qray No, 38LC(AY,Loco colony,

Toea ot .

R A T R
. ‘,_;fﬁ}ta: Ddrso,ul Lumding,bist*Napnon,<Assam)
L u:;&r' uJ U‘- i . 1

Copy ta DHNVLMB,*SQ, DAQ?&MG = for kind ﬁnfcrmation and i

ST N nriar Ao e e e g ed
=

.-

[
B ’ necesaary actfbn Rlpase. .
a1 4
J O . . Kanti Deaw, N
b B Name Bri Kanti Das, - :
i) fof * Addraess’ 1 C/c Sri KamakHya Das,
| ' Qre. Nc. 38L<A>. Lbco colony,
g i ' . Lumding.' :
i ' N ¢
o, if I
z ¥ N " . .... ) '."‘. N v Y
t o . : [ L
i | v SRR PRy
’ w
§ i
* A ~
Vo
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—36— ANNEX URE Q/ELCSM)L

" the S e Civisional FPersonal Ofticer,
Ne Fo Railweay, Lumdinge

sir,

SUD e Yreyer fox sppol nt.mcfnt. &8
. Ex-Casual ngour.
|

' 1 veg to lay before you the following €ew lines for

YOUr S"m'amptic consideration and necessary action plesses @

S L-78 k04778 ¥
Tnat Sir, I worked as Casual Laboux fyrom v g Cyz; %OCI Z 78

under 9% T copy ot the discharged carti{icatﬁ QI’L‘C:E{ e
}) t'l:( ' i T‘;‘\ » ’

Mlercssftos I zabmitted saveral epplications o you £or
my appoinafeat i any category in Group 'DY but no action has
been takenl uptil now for ny eéppolntmentse The then DEY/LVG assured
me I would be c&lled for properx scraeening, but X haldl mot been
called upntil nowe
Thercvtere, you will xindly look into the malter asympathes |
tically and kudly earraugs to appolnt me in eny categoxy in
) Class«lV group 80 that nyaelf and my family rombors may live
© ' peecefrlly wad thereby obligee

' DA 33333 Yurs f£aithfully,

Dat‘.euntp?g A. ?9 Hate §1 9’*2‘3“‘( RWLM

iddress sy S honfl Povetn (‘\\&L & fc-.“y)

0.0 LM&T‘\\\.Q
50 . HM&M
Copy o 3 KRYLMG, S, Dul/ItGe fOor kind information and
L ' . Decessary action pleascs

Name g3 S"’:\"‘“ beonfn sy
lAdressgss &m\{\ QWJA !

¢ oo folly,
, M A0 DD,
N ( Bess H)

|

LK

?
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Interpolated se
organization
PE/ALICL(E)

14(B)P.1 OTD. 11.7.95.

iy

niority list of Ex.CL/CPC of Open line a
and CL/CPC worked under FOW (I
dud. 9.6.98 and Dy. CPO/CON/MLG's D.O. L/No. E/283/CON/CL(2) dtd.
GM(P)/ MiGs L/No.E/4Y/ CLE)PLI dr B.12

OW/PCW/LMG

/4h7uz91,a/w~ 0

ANNE ORg = V1T

S

nd retrenched CL of Construction
). Reference Dy. CPO/IR/MLG's L/No.

29.5.98 and
08 and- SENJFCW/MLG's L/No. W/FCS/MLG/E-

) .
8/ ratheaz’s Bogage Date of Date of Date of | y,rx1-
Mo Nazze Reme . Undax Bizth Engage- Diasch~ ng
mant . arge
Aanys .
1 2 3 4 S [3 i 8
1 [Najrul Islam |Najir PAI/NOG | 29.6.69 | 25.6.11 |26.5.83 | 2156
Bussain.
' 2 Padmeswar Barumath ~do- 27.3.55 |20.5.55 15.10.82 | 1608
Patar. Patar. '
3 Sankar Roy Talabir Roy ~-do- 29.6.57 29.6.77 15.10.061 1568
4 Binode G.C. Sarkar ICR/FCH/ 3.6.74 16.10.90' 1359
Beharl IMG. . .
Sarkar.
5 Chandan S.N. ~do- 16.5.77 20.10.986 | 1161
Mazumder. Mazumder
6 Suresh Das Umesh Das PRI/NOG 29.9.49 | 29.6.81 7.8.84 1134
7 Suku Ram P. R. ICW/TCR/ 10.8.63 [17.10.90 | 1031
Kalita. Kalita. IMG
] Dilip B, Saikia ~do- 257583 117.10.90 | 1130
Saikia.
9 Suren Ch. B.C. ~do- 29.5.83 17.10.90 | 1127
Talukdar. Talukdar
10 Guneswar N.C.Das -do- 5.6.83 16.10.90 | 1124
Das.
11 | Devakanta G.K.Das -do- 10.6.83 16.10.90 | 1118
Das.
12 Bonaidhar X.R.Phukan - | -do- 7.7.83 17.10.90 | 1101 |
Phukan.
13 [ Hiss. Tiii W/o P. XEN/CON/ | 21.1.62 9.11.82 31.7.85 1024
Sarania SHIT.
(8/C).
[Tt [ Jogen Cn. Danda Ram ICW/¥SW/ 36.5.84 | 18.10.90 | 1005
Deka. Deka. IMG
15~ | Swapan Kt. |B.P. Dey. ~do- 12.65.84 | 17.10.90 | 998
Dey {¥No0.3) : .
. 16 | Gopal s.C. ~do- 26.5.63 | 16.10.90 | 991
Achariee. Acharjee
17 Dhiraj Maheswaar -do- 30.5.84 18.10.9%0 9:}8
. Kumart. Kumar. s
18 [ Chandra Kr. | Sukumar SRI/NOG | 20.5.60 |15.10.78 |18.4.81 912
! Sarkar. Sarkar
19 Guan Mohan B.B.Mondal I0W/FCR/ 27.6.75 20.10.81 | 861
Mandal. MG :
X _
A ' T

—




.——zg g?,_

(2)
1 2 3 1 g 8 ] (I
30 | Gopal Ch. K.C.Dutta TOR/ FCW/ 33.5.85 |18.10.90 | 837
Datta. 1IMG
21/ Swapan Kr. M.X.Dey ~do- 17.8.78 20.10.85 | 776
Dey. (No.l) .
22 Golap Das Rupran YeN/coN/ | 1.1.62 28.9.83 13.10.85 {175
. SHIT. .
23 | Kamal T8, “do- 11767 | 30.9.63 |13.10.85 | 774
Khaklary
{sT)
24 | Dineswar P. Gogol TOR/IMG 3.98.85 17.10.90 | 168
Gogoi. :
75 | Deban Das Karman XENJSHIT | 16-10-58 | 1.10.83 13.10.85 | 166
{sC)
26 | Ananda Das Narayan “do- Te 17 64 | 12.10.83 | 15.10.85 | 761
27 | Udal Doimary | B. Daimary ~do- 19,56 |17.10.83 |13.10.85 756
(ST}
38 | Birendra P.R.Kalita | 1OW/PCW/ 13.7.8% | 16.10.90 | 600
Kalita IMG
5T Durganath | S-K.Phukan | -do- €685 | 20.10.86 | 556
Phukan Y
30 | Ram Chandra, Radhika ENjCoNs | 3.4.64 | 12.5.82 31.10.83 | 538
cD
3l Naren Ch. Kalicharan AXI/NOG 12.7.37 2.6.81 15.10.02 | 500
Das Das
3% | Bishnupada Monoranjan -do- 2.11.58 | 2.6.81 15.10.82 | 500
Das Das
33 | Ranjit Xr. Rukmini Ch. | -do- 30711.60 | 2.6.81 15.10.82 | 500
Dey Dey.
3¢ | Siblal Makhan Lal | IW/FCQ4/ 16.7.86 | 17.10.90 | 474 1
putatunda Putatunda LGM
35 Suren Phukan G.C. Phukan ~-do- 25.5.84 19.10.86 | 444
3¢ | Bishoupada Mahim PR1/8/ 52.10.61 | 31.3.83 | 443
Dey MG
37 | Azimul Baque B.B.Baque TENjCON/ | 1.1.59 | 6.2.83 35.8.84 - | 436
SHIT. 8.10.84 |31.10.85
35 [ Uttam B.R.Bardhan ICA/TCR/ | - 54.5.83 | 18.10.85 435 |
Bardhan IMG
36| Pratap Ch. S.C.Das “do- 75585 | 25.5.686 | 431
Das
20 | Cheni Ram Kuhiram XENjCON/ | 25.6.62 | 4.10.84 13.10.85 | 404
Basumnatary SHIT.
(ST}
(?x Suren Bora Nandeowar “do- 357,50 | 8.10.084 |13.10.85 400
F Al -
, o d
I - #
~p




- 39-

(3)
1 2 3 i 5 3 7 ]
42 Hareaowar Posuram -do- 17.10.63 | 11,10.84¢ 31.10.85 | 3%6
Basumatary
{sT)
43" | Dipak Barua | S. Barua I0R/FCR/ 12.6.84 | 20.10.86 | 390
IMG
44 | Parimal B.X. -do-~ 14.6.81 | 20.10.86 | 361
Acharjee. Acharjee.
45" | Ram Bahadur | R.S.vaujal ~do- 26.7.83 [ 18.10.85 | 318
Vaujal. :
46 | Subhash Ch. | Prafulla IOR/MBG. |1.1.53 |1.1.77 15.5.83 | 362
Das. Kr. Das.
«¢1_ | Bhupen - XEN/CON/ | 30.9.62 | 2.11.84 | 30.9.05 | 333
Bhuyan. SHETT
N '

48 Biren Barua | Bemdhar -do-~ 20.7.63 {2.11.84 30.9.85 333
49 | Prabnam Ghana ~do- 31.10.66 | 2.11.64 | 30.9.85 | 333
Bhuyan. Bhuyan’ '

50 Bhogizwar KXhageswar -do- 9.6.60 5.11.84 30.9.85 330

Bora
61 |Mitin Sana Dhirendra ~do- 9.11.62 | 6.11.8¢ |30.9.85 |3%]
52 | Dulal M.XK.Mahanta | -do- 31.12.59 | 14.11.84 ] 30.9.85 | 322
| Mahanta . ,
§3 | 8isnhir Xr. Kobinda XEN/CON/ | 31.7.64 | 14.11.684 | 30.9.85 | 321
3ingh SHTT.
54 | Debo Kanta Rabiman “do- 30.6.60 |10.10.84 | 31.7.85 | 295
Rajkhowa. Rajkhowa
55 Puspa Kanta Puniram -do- 30.6.60 {10.10.84 | 31.7.85 2956
Bora. :
56 | Dimbeswar Rudra Kumar | -do- 1.3.65 [10.10.84 | 31.7.85 |295
Bazarika. Bazarika. )
€7 | Ranjan Xumar | Biyaram —do- 31.5.62 |11.10.64 | 31.7.856 | 294
Bhuyan. .
§8 |Ajit Gogol Chandra ~do- 1.4.60 [12.10.84 |31.7.85 | 295
59 | Nintyananda | Chandrajit ~do- 31.5.65 [19.10.84 | 31.7.85 | 266
Bayan., :
60 | Prafulila | Sewram. XEN/CON/ | 8.1.61 | 20.10.84 | 31.7.85 | 265
Kalita. SHTT. ’ :
61 | Swapan Kr. Ananta Kr. XEN/C/CD | 16.6.59 |10.7.81 |5.4.82 [ 272
Das, Das. . )
62 | Biren Das Phanidhar XEN/C/ 26.5.64 | 6.10.84 | 31.8.85 1272
(sC) SBTT. 1.5.85 31.7.85
63 Naren Bora, Sonaram. ~-do- 1.4.55 3.11.84¢ 31.7.85 271
11.
€7 | Pushoa Padma ~do- 1.2.63 [4.11.64 |31.7.85 [3270
Barthakur.
.4
- -T.u' :. '.x
[ ’!’ . "
'1
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¥
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-40

(4)
1 3 3 1 5 6 ¥l 7]
65 | Mahendra Bhadram ~do- 1.1.61 |5.11.84 (31.7.85 | 269
Bora
€6 | Pradip Dora | Nizon Ch. ~do- 28.8.63 | 5.11.84 |31.1.85 | 269
Bora. )
67 Tarun Dora Priyaram ~do- 1.3.64 5.11.84 31.7.85 269
68 | Uttam Das Tikbar ~do- 16.11.64 | 5.11..84 | 31.7.85 | 269
{sSC)
69 Bhudneavar Dimbeswar —do- 1.4.65 5.11.84 31.7.85 269
Bora .
70 | Naba Xzishna | Lilaram ~do- 3.3.57 S.11.84 | 31.17.85 | 269
Manta
71 | Nakul Ch. Tarun Ch. ~do- 7.3.61 |19.1.84 | 13.10.85 |266
Das. Das. ) :
{
72 | Miss. dinu Dimbsswar ~do- 1.4.65 | 9.3.0.04 | 31.3.85 | 267
Bora 1.6.64 31.7.85
73 | Kaliram Khomen ~do- 9.3.60 |14.11.84 |31.7.85 | 260
Bhuyan
T4 | Manik 5. Hazarika | ~do- 31.7.66 | 16.11.84 | 31.7.85 | 260
| Bazarika
76 | Bidhan Gita ~do- 21.3.62 |16.11.04 |31.7.85 | 257
Ra‘jkhowna Bazarika
76 . | Manik Aghono ~do- 31.32.58 19.10. 6% 31.3.85 | 256
Saikia 1.5.85 31.7.85%
¥E] Sachindra 8. M.S5arma 1M/ FCR/ 28.5.01 20.10.86 | 255
RE nath Sarma MG
A58 | Naljan Rava | Pathuram XE#n/C-37 | 30.9.61 | 26.10.84 |1.7.86 249
<. MiG.
Al ' :
o 79 | Ajit Khargeswar | XEN/SHIT | 1.1.60 | 26.11.84 [31.7.85 [248
Hazarika
60 Tawarwar Bhogeswar -do- 15.6.65 26.11.84 | 31.7.85 249
Bora . .
81 | Pradip paijalal YEN/CON/ | 13.1.59 |28.11.84 |31.1.85 | 245
Kr.Singh o e3/MLG.
{OBC)
82 | Noren Pora. | Mahendra XEN/CR/ | 4.2:62 |2.1%.84 [31.3.85 [242
III. SEIT. 1.5.85 31.7.85 |
83 | Pradip Kamal Kt. ~do- 6.2.63 | 2.11.84 | 31.6.85 | =241
saikia ‘ 2.5.85 31.7.85
84 Krishna Xr. Jatindra XZN/CON/ | 19.10.61 | 5,11.84 1.7.8% 239
Singh CJI/MLG.
85 | Samiran Ch. | Satish Ch. KEN/CON/ | 13.1.56 | 5.11.84 | 30.6.85 | 236
Roy (SC) ROY. CI/MLG.
86 | Mani Ram HMatilal TOW/MiG. | 16.1.55 | 16.1.77 2¢4.6.%3 [231
Panika. Panika.

W)
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(5)
112 3 a 5 3 7 )
81 Moncj Rava Metor XEN/CON/ 14.1.60 [12.11.84 1.7.85 232
(ST} GJI/MLG.
88 | Sankar B.C.Dcbnath | -do- 27.12.65 | 12.11.84 | 1.7.85 232
Debnath
89 | Ratul Ch. Sukendar ~do- 3.1.62 |30.11.84 |17.7.85 | 230
Dey
90 | Tarini Das Takhiram ~do- 30.7.61 |1.12.84 |17.7.85 229
(sC)
9l Nzbesh Rava | Pratap Rava | -do- 24.3.55 j17.11.84 [1.7.85 227
(ST) . .
92 | Md. Faizur Jafar Ali. -do- 13.12.55 | 4.12.84 | 17.71.85 | 226
Rahman., .
93 Dilip | Ratheswar -do- 4.8.64 1.12.84 1.7.86 213
Chowdhury
94 | Anil Ch. Das | Upendra ERY/E/ 26.6.55 | 271.9.681 |[26.4.92 |212
MG .
55 | Ratan Lf. Gunandra PRI/BRE | 16.3.58 | 27.7.03 | 26.2.84 | 209
Dey
96 | Shantoo | Upendra I OVR | 4.3.56 | 25.6.77 |15.7.61 | 208
Malakar Malakar.
97 | Purnadae Kuarsingh —do- 7.10.57 | 26.6.77 |15.7.81 | 208
Panics Das Panica
98 | Kamala Wt. - YEN/CON/ 11.12.62 |16.1.85 |31.7.85 |197
Saikia SHTIT
99 | Hareswat Daa | Ananda Ram -do- 8.4.62 16.8.85 31.7.85 | 195
100 | Prabin Hem Kt. “do- 37180 BT84 | 13.5.85 190
Barkakati Barkakati .
101" | Lakheowar Bhumidhar ~do= 31.7.62 11.12.85 31.7.535 182 -
Nath . ) i
102 | Dwijendra Wabin: Ch., YEN/CON/ 1 31.6.59 | L.1.83 30.5.63 | 161
Mohan Deka Deka. cD -
103 | Anil Seal B.C. Seal. | IOW/FCR/ 13.7.66 |16.10.90 | 181
IMG
106 | Vhimal P. Upadhya | XEN/CON/ [1.1.57 5.10.64 | 31.3.85 | 114
1 Upadhya SHIT. ,
105 | §.8- 3. SEN/CON/ 1 24.12.66 | 6.1.65 | 30.6.85 | 170
| Purkayastha | Purkayastha |G-I.
166 | Paresh Ch. Jatindra “do- 31.4.60 | 9.1.85 1.7.85 174
. Kumar. Kumar.
107 | Laxhinscoyan | Mandi Ram | XEW/CON/ | 2% 1102 16.10.64 [31.3.65 [174
Bora. Bora SHEIT. .
108 {Biren Ch. Pratap Das | XEN/CON/ |1.1.63 |9.1.85 30.6.85 | 113
‘ Daz Cs
155 TWiImani Bora | Hangoadhar | XEN/CON/ | 29.9.59 |11.10.8¢ |31.3.85 }172
Bora SEIT - -
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(6)
i 2 3 4 35 6 7 8
: 110 | Padma Xt. Sibeswar -do- 1.2.61 11.10.84 31.3.85 172
, Sarma. Sarma.
rlll Khargeswar Anth Barman XEN/CON/ 15.1.59 [ 11.1.85 1.7.85 172
Barman. ' Cp
112 | Jogesh ch. Sandi Ram XEN/CON/ |31.0.60 |11.1.85 [1.7.8% 172
Das Das, GJ.
113 | Basheb Ch. Lohit “do- 13.12.66 111.1.85 1[30.6.85 1132
Thakuria. Thakuria. B
114 sazx_;m Nath | Krishna “do- 13.12.60 T11.1.85 | 30.6.65 1179
Das.! Das. : :
115 [ Jiban Ch. Dhirendra 10A/MEG. |25.4.51 | 25.4.69 |15.8.83 |1i70
Dey Ch. Dey.
116 | Ajit Monoram PRI/NOG [1.1.69 [27.4.81 [14.10.61 170
Bhowmick, Bhowmick. )
117 | Dipak Ch. Gajen Das. | XEN/CON/ [9.2.61 [16.2.85 |31.7.85 T1ce
Das. SETT
118 [Niren Pitambar XEN/CON/ | 21.8.63 |16.2.85 |31.7.85 16¥,
Kalita, Kalita. SHTT
4
. 119 | Biswanath Tapasi Ram | PRI/WOG | 6.1.61 |[16.5.82 |15.10.62 [i%3
P Chakraborty. | Chakraborty
‘ 120 | Xamandi Rava |Nani Rava XEN/CON/ [ 6.3.55 12.2.8% 1.7.85 152
. (ST) SHTT.
121 [ Jiban Lal Mohan FWI/LFG  [6.11.58 | 19.5.83 |16.10.63 | 151
utradhar.
i .
122 | Golap Ch. Tularam XEN/CON/ |30.11.60 | 15.11.84 | 14.4.85 i1
Nath., Nath SHTT
123 | Parimal N.Biowas “do- 31.4.58 | 6.11.84 | 31.3.65 17147
Biawas (3C)
124 | Laxman Thapa | R.B.Thapa 10w/ Fow/ 26.5.83 | 20.10.83 |1d7
IMG ‘
125 | Maya S.C. ~do- 27.5.83 | 20.10.83 | 147
Pasulate Pasulate ‘
Lo 126 | Ram Ranjan | S.R.. ~do- 28.5.83 [20.10.83 {146
' Acharjee. | Acharjee.
:' 127 | Chandra Katu | . Yadav. ~do- 28.5.83 | 20.10.63 | 146
ot Jadav
N 128 [Rama Xr. B.N, XEN/CON/ 13.2.57 [13.2.85 |[1.7.85 140
Charasia Charasia. GJ
129 |Lakhi Pada [Owram Bora | XEN/CON/ [1i-11.61 [15.11.84 |1.4 55 1135
* Bora SHTT .
130 | Bijoy 5.8, ToW/Fow/ 23.6.83 [9.6.84 136
Krimhna Majumdar IMG
Majumder .
131 | Basanta N.X. Das ~do- 6.73 |20.10.83 | 136
Kanti Das :
;
\ .
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132 | Swapan Kr. Motilal Das | PWI/NCG 1.1.60 .6.81 15.10.81 {135
Das.
133 | Ananta H.B. Chotri | IOW/FCW/ 9.6.03 20.10.83 {1342 |
Behari IMG
Chetri
134 | Adhir Das N.C. Das “do- 5.5.83 19.Y0.86 {133 ]
135 | Surjamani D. Swain YEN/CON/ 25.2.85 [1.1.85 127
Swain GJ
136 [Abhijit S.X. Gupta | IOW/FCW/ TTT1€76.85 | 20.10.83 | 127
Gupta: - IMG
137 | Rabi Malakar | P.K.Malakar | -do- 16.7.96 | 1.7.399 127
136 | Upen Mahanta | Deba Kt. YEN/CON/ | 31.12.60 | 30.11.84 | 1.4.85 125
Mahanta. SHIT
139 (Bhabeawar 1. Falukdar | fow/ecas |77 SUTETHE T YT VO TRE 120
Talukdar MG R
140 | Ashis G.X. TOW/T/ 1.11.60 | 24.1.83 {15.5.83 |112
Chakraborty Chukraborty | JIG
141 | Sukhendra HBare 1OW/MEG | 21.2.58 | 2.8.77 15.8.83 |110
Das Xrishna Da» '
142 | Dipak Prasad |N. Prasad IOW/ FCW/ 137786 70.10.86 | 110
ik NG
143 | Bimal Banak | 5. Basak G 5.7.06 S0713.86 | 104
[T4¢ [ N.M.Do%a G.C. Daka Zdn- TTTTIAITi e | 2v.10.86 | 102
145 | Pijush ¥anti | 9.C.Nay. T T T T T Y AR R0 TGTRE (102
: Nag. .
146 | Subrata Kr. |K.C. Deb. Zdo- 12.7.86 | 20.10.86 | 101
Deb ' .
147 | Sambhu R.B.Mahato | 10W/FCW/ 16,7.86 | 20.10.86 |38
Mahato IMG
{148 | Purna xt. Phatic Ch. XEN/CON/ T4.1.85 |14.4.85 [91
Bora. Bora. SHIT |
149 | Gopal Ch. . Puhiram ~do- 31.9.60 | 14.8.85 |14.4.85 |[S1
Barua Barua ]
150 | Bara Kanta | Xaliram “do- 31.1.65 |14.1.65 |14.4.85 |91
Saikia Saikia. , |
151 | Bala Krishna | Sekh PAI/N0G | 1.12.65 | 26.7.81 | 15.10.81 |8l
Thapa. | Bahadur i
Thapa.
152 | Swapan Nani Gopal | -dc- I"16.6.56 | 27.17.82 T15.10.82 | 680
Sarkar Sarkar. { ¥
' )
753 1 Jatindra Das | Jamini TTATEARGT T L8001 {15.5.83 11
Mohan Das.
154 | Sambu Satish PRL/BXP | 16.2.50 | 7.3.83 16.5.83 | 71
Majumdar -

e 2
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(8)
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155 | Kandra Mura | Matha ~do- 16.1.42 [8.3.83 16.5.83 |70
156 | Nanda Kurmi Kadhura ~do- 15.10.44 [ 8.3,.83 16.5.83 70
157 rgzno'rajna Paynea PRI/BXP |17.3.48 | 8.3.83 16.5.83 |70
3
158 [Xrishna Kanti - -do- 16.11.46 | §.3.83 16.5.83 {70
{ Choudhury. ]
159 | Petoo Phukan | Tahiram -do- 16.2.50 1 6.3.83 16.5.83 10
160 |Ramsbit Roy | Dhanu Roy XEN/CON/ | 25.5.64 | 25.5.65 31.7.85 | 60
161 | Sarbananda | B. IOW/FCR/ 8.6.83 9.9.03 63
Rajbangshi Rajbanshi IMG
162 | Swapan Dey Girish Dey | 1OW/MBG 21.8.82 |15.10.82 | 56
163 | Lalit Ch. Laloo Ram PIW/NOG 29.8.81 15.L0.81 47
Barman. Barman.
164 {Mis., P. - - 13.2.85 31.3.85 47
Rahaman
165 | Ratneswar G. ICW/FCW/ 11.6.83 25.7.03 ‘ 45
Chowdhury. Chowdhury MG
167 | Batys Pada | Ramani I0R/MBG [ 1.10.59 [8.7.03 15.6.03 |39
Dhar., Mohan Dhar. ‘ . :
168 | Mahesh Ch. T.R.Das. I0R/FCW/ 14.6.83 |4.7.63 21
Das. IMG . :
Sd/- Illegible,
25.3.99
for DRM(P)/LMG.
List of Retrenched skilled Casual Labour.
1 Bahadur R.K. Patar | XEM/CMI/ | 22.2.83 |5.10.85 ] 945
Patar (ST} . SHTP. { ) )
2 Miss. Lina Phatik -do- 16.6.84. | 30.9.85 | 318
Mahanta Mahanta. iR 1
3 Kamal Ch. P.R., Bora ~do- 114.3.83 10.7.85 | 793
Bora. - ) ! o ]
4 Suren Saikia { T. Saikia ~do- 1.20.83 5.10.85 | 764
5 Dipankar B. Goswami -do- 8.10.84 | 30.9.85 | 356
Goswami
3 Pitimbar B. K. ~do- 14.10.83 | 30.9.65 | 344
rGoswami Goawami .

sd/-Illegibla,

25.3.99

for DRM(P)/IMG.

ty
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DOCUMENT NO, C%

1334 P
..TO . A t '

- The Divisional Railway Manager;:
N.F.Rallway, Lumdlng.

Respected Sir,

Sub :- 'Appolntment of Ex-Casual Labour.
Ref s 1) Rly. Board's letter No. E/MS/ll/SB/CL/BZ
) at. 2.3.87.
2) Rly. Board's letter No. E/M9/11/98/CL/32
dt. 9.10.98.

3) GM(P)/MLG's letter No. E/41/CL(E)-Pt II
dated 8.12.98.

1, on behalf of the Casual Labour Organisation

of Lumding Division, beg parxrdon to state that on the

strendth of the above Rly. Board's clircular and instruc-

tions some of the hx. Casual Labourers were screened and

appointed time to time and vezy recently on 3rd, 4th,

o ,\,."

Sth Novumber/1999 a screening test of 194 Ex-Casual
oL ey ' !

Labouzets were conducted by DRM(P)/Lumdlng and appointed<

s

themselves.
[. L .&‘
o :

But in this connection I llke to bring to your

oot LA

kind notice that though we the Ex Casual Labourers shown
: \ .

(]

in the attached list submitted our applications for
appointment in regular cadre along with valid discharged

ceztiflcates tlme to time and gave intezview individual-

ly to DPO/Lumding, APO/PC/Lumding wlth discharged cer-
SRt e y
tlficaten for considezation of our case. But with no

. neLng a'ppf : - A
effect.
How oad it Ls that vwhere the applicationa were
% S h'—_. LI - - I

.
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e

submitted, the déaler concern did not acknowledge even.
Finding nd other alternative applications were sent to
DPO/LMG by Reéd.‘post. One case 1s piaced before you as
a token of example. Application of 8ri{ Kantli Kr. Das,
Ex. Casuathabou;et dat. 07. 04/1983, 10.07.85, 16.03.87,
10.11.89, i01.10ﬁ98, 05.03.99 and 11.01.2000 along with
dimchérqed letter, phgto copies enélosed in his applica-
tion of 11}02.2000 addressed to DRM/LMG - he pointéd out
that four Ex.das;al 1abourers>origlnally worked with ‘him
as CL and these four Ex-Casual Labourers were appointed

and working at pxeaﬁnt except Sri Kantil Kumar Das, Ex.

C.L.

In éhis connection it is further stated that
whenever we attended 6££ice we were told that our names
have not been-incluggd,in l1ive~Register. Then we prayed
to include our names in the Live Reglster as per the
genuineness 'of ‘discharged letter -and Master Sheets

available with the Subordinates. But no action has been

taken In respect of inclusion of our names in the Live

Registez.- We think that due to our 'GARIBI' our  names
were not included'iq the Live Register/Suppl. Reglister.
In the above circumstances, most fervently we
pray to your highness kindly lintervene into the matter
personally =so that we the genuine C/Labourers may not be

deprived of being appolinted.

At last, we, the Ex-casual labourers were taking

*
'

. : !
.- NS
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shelter under the shadow of the justice for absorption

in regular ca@re.

Yours faithfully,

Tasala - 88/- ARUP MAZUMDER,
Secretary,
Casual Labour Orxgn.
Lumding Division,
Loco Running Council,

Dated : 19.5.2000

P.0. Lumding, Dt.-Nagaon,

Assam.

Copy to :-

-

1) Smt. Momata Banerjee,
Hon'ble Minister for Railways,
Govt. of India, New Delhi.

2) GM(P)/MLG, N.F.Railway.
3) 8hri Rajen Gohain (Nagason-10),
Hon*ble M.P. :

4) Com. Basudev Acharya,
Hon'ble M.P., 'New Delhl.

5) 8ecretary, AIREC/Lumding Division.

"

4 ROTR S : ¢ O .
Sd/~-Arup Kr. Mazumder,
: < Secretary.
ik
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DOCUMENT NO. }%

The Divisional Rly. Manager,
N.F. Rallway, Lumding.

Sir,’

Sub -~ Apbolntment of Ex-Casual Labourers.

Most respectfully, I, on behalf of the Ex-
Casual Labour Organisation beg pardon to state that  a
memorandum on the above subjecf have been submitted to
Ex;DRM dated 19.5.2000 with a list of Ex-Casual Labour-
ers awaiting appointment but with no effect (Photocopy

enclosed).

In this cqnnectlon, we met with Dy. CPO/MLG
who advised to meet with DRM/Lumding as the instruction
has already been sent to the Divisional authority,
Lumding -~ photocopy of the Dy. CPO/MLG's circular ad-
dgessed to DRM/LMG is enclosed herewith for your ready

refexence.

In the above circumstances, most respectfully
1 pray to your highness kindly to intervene into the
matter for early appointment of the Ex-Casual Labourers

who are awaiting for screening and oblige thereby.

- DA/- 1) Memorandum submitted
to Ex~DRM dt.. 19.5.2000

& relevant documents.

| INPERIRRLIRCE VR : tanva
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2) Dy. CPO/MLG's circular.

Yours faithfully,m

gd/~Arup Kr. Mazumder, '
Ex-Casual Labour Organisation,
. Lumding,
C/o Loco Running Staff
Association, Lumding, P.O.
Lumding’, Dt- Nagaon, Assam.

e
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DOCUMENT NQ,

P

The General Manager, -
N.F.Rly. Maligaon, N
Guwahati-11.
Resbected:Sir,
Sub 1~ Memorandum on absorption of Ex—-Casual
Labour in N.F.Railway.

I, on behalf of the Ex—Casual Lebours, who ;ra
awaiting absorption bring to your kind notiﬁe the fol-
loQing facts for your sympathetic consideration, and
necessary action please.

That Bir, - in terms of Rly. Boards letter No.'
E?N—QSii/QQ/CLAdlg dated 2/3/87 and 21/10/87 Railway
Board directive all General Managers of Indian Railways
virde No. E/N/9/11/98/0L/3%2 dated 9.10.98 para No. 1.1 to
maintain Supplementary Casual iabou;s live register
Divisionwise saparately for both open line and ProJeEt
Casual Labours who were disgharged'prior to 1.1.81 and
aftar 1.1.81 for want of work and who had not been re-

engaged and applied by 31.3.87.

In this conpection it 1s astated that the Rly.
authority DRM(PI/LMG did not circulate the circular
through. notice Board of all important Rly. stations of
'Lumding DXviqion and through Newspaper to apply to the
Railway by 31.3.57 for inclusion their names in the

supplementary ..liyg‘ Register. Tha . Ex-Casual labour,




_were not favouyredy
. enrT,

,_5|,-

loosing thei;;ﬁgxk‘yere spread out in d&ifferent places
for their 1£Yé1iﬁgod by means. The then 4DPO/£umding
prepared Liyg(ﬂggq}gmentazy live _zggi;t?r _whimsically
whe;elmosgngi @@etgquine.0§§uql Labours gerehdeprived.
R IS A : : +

It iﬁm zo g?inful that the Casual Labouxrs who
residlng at Lumding( heaxrd the news and submitted;'their_
applications repeatgdly within the target dated of
31.2.87 but was not consldered. As for example copies of
Shri Kanti Kumax Das, Ex-Casual labour applied for éime
to' time coples are ;nciosed herewith for kind perusal

please.

' 4

The DRM(P)/Lumding absorbed some Casual Labours

in the yes&rx 199%
' Jee

€ °

xhen maximum genuine Casual Labours

“t o

. J

O GFH S . ..

In the year 1999 when we approached the DRHM/P/
e - yl

Lumding they dented verbally to us that there were no

Ex-Casual labour awaltlng in lea/Supplemantary live

Registers; The !DR&(P)/Lumding did not receive our

e

applications also. But no regular pressure.by our Organ-

isation and‘oqe’Oxggnisation of the Rallway (AIREC) a

l1ist of Ex-Casual Labours were published containing 194
. MR P . * . .

Ex-Casual Labours and they have already been tregularised

sty R : e - .

through screening held on 3.11.99 and 5.11.99 in DRH(P)

/Lumding's office.

VL s ot

We the ‘Casual Labours Organisation, Lunding
. . : P R . , - Ve ..

i

A A, e




Branch requested . the Sx. DPO/Lumding to collect the

names of Ex~Casual Labour Sinprdomate Wise as ber Master
Roll duly certified by the respective departmentai
Cazetted Officer to ensure genuineness. But the 8r. DPO/
Lumding whimsically prepared the list of 194 BEx-Casual
Labours leaving maximum number of genuine Ex-C.L. There-
after we the Ex-Casual Labouxrs submitted individual
application " again -with a true copy of Casual. Labours
Certificate and C.L.Card issued by the authority of

controlling unit for appointment.

We requeated Branch Offlcers, under whom we work

to take necemsary actlon and to'certify our genuineness.

The ‘respective Branch Officers Engineexring and

Mechanical Daptt. collected the names £rom the

3
1]

subordinate Of!iqes who &re nwaltlné sbhaorptlon and
thelr names exists in the Master Roll and in the Regis-
ter maintained in Subordinate vitlces and then sent to
Sr. DPO/Lumding duly certified for necessary action. As

per extent zule in the year 2000.

But Sr. DPO/Lumding stated that as our names
were not entitled in the live/supplementary live regls-
terad maintained in personnel branch will not be consid-

ered for acreening.

The General Manager (P)/Mallgaon vidae his

L/No.RECT-314 No.E-57/0/Pt.XII1(C) dated 15.3.2001 has

¥

-

E
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circulated Rly. Boards L/No.E/N-G/11-99/CL/19 dté.
28.2.2061 for absorption of ex-casual labour who borne
in Live/Supplementary Live Regisfezed.

In the above circumstances I, on behalf of the
Casual Labour Organiaation Lumding Divismion zequesfing
you to consider ourAcases and kindly absorb us ﬁh:ough
screening as per turn under whlich 134 have been regular-
ised in 1399 éo that‘we may live hand to mouth withv our
childrxen, othezwise we sﬁall die for hardship and there-

by obliged.

Yours faithfully, .
: 8a/-8x1 Baneshwar Chakraborty,
Dgte ¢ 21.6.2000 _ Secratary, Casual Labour .
' Organisation, Lumding Division.

B LS
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DOCUMENT NO.

1

Shri Nitish Kumar,

Hon'ble Minister of Railways,
(Rall Mantralaya) Railway Board,
New Delhi.

Respected 8ir,.

Sub :- Appointment of Ex-Casual Labour
in N.F.Railway.

1, on behalf of the Ex-Casual Labours, who are

awalting absorption bring to your kind notice the -

following facts forvyour sympathetic consideration and

necessary action please.

Thet Jéiz, lp terms of Rly. Boards letteg No.E
'(N-9)11/84/Cﬁ[41 dat;d 2.3.67~and 21.10.87 Railwaf Beard
directed all General Managers of Indian Ratlways vide
No.E/N-9/11/98/CL/32 dated 9.10.98 to maintain Casual
labours 1live register DivisionQise separately for both
cpen ling and Project Casual Labours who were dischatged

_prior tc 1.1.81 and after 1.1.81 and who had not been

engaged and applied by 31.3.87.

In this comnection it is stated that the Rly.
authority DRE{P)]ng did not circulate the circular
_thzough notiée Board of all important Rly. stations of
Lumding Division and their names in the live Reéﬁster.
So " many casual labogz did not apply by 31.3.87‘as they

d1é not know about the matter.

.

- e arae .
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It is so painful that the Casual Labours who afe
working at Lumding,'heard the news and many of them
submitted theif applications within 31.1.87 but the
Office did not acknowlgdge even many applications wére
not received in the Office of the DRM(P)/Lumding. Their

names were not included in the Live Register.
|

i

The bRM(P)/Lumding absorbed some Casual Laboura
in the year 1991, but maximum Casual Labourers were not

favoured.

Therefore, they applied severxal times to 1nc1ud§
their names in the live register.But on zegulaz'preasure
by our Organisation a lint of Ex-Casual Laboursl was
published containing 194 Ex-casuval labours and they have
alreaﬁy been regulartsed through sacreening held on
3.11.99 to 5.11.8%9 in DRM(P) /Lumding's Office. Many

genuine Casual labours were not favour for screening.

The photocopies of the relevant documents and
ail correspondences arxe enclosed herewith. The memoran-
dum submitted to Genexral Manager dated 21.6.2000 is
enclosed herewith which is self explanatory may kindly

be seen,

May I, therefore, pray and hope that yod would

be Xxind enough to look into the matter sympathetically

" B o T > gy s Wt e

g
B




and your .considerat:

Oon may help them angd they may be

absorbed on your kind intervention on the matter.

Yours felthfully,

Sd/~Baneshwar Chakraborty,
Secretary, .

Casual labour Organisation,
Lumdiny,

C/¢ Loco Running Staff
Assoclation, Loco Colony
Lomding, P,0. Lumding,
PIN-782447
Dist~Nagaon, Assam,

Dated : 2.8.2001
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CENTHAL ADMINISTRATIVE TRIBUNAL, GUWAHATI BENCH.

/Date of Order :

THE

THI

Sri

‘S/0

Sri
S/0

Sri
S/o
Sri
S/o

L.
S/o

Sri

S/0

X ‘f'“ 12. Qgi
lh\\ \4' ', 3/0
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Original Application No:

nHonteLe
HON'BLIE MR S.K.HAJRA,

Kanti
Sri

Kumar Das
Tulsi Chandra Das

Dilip Chandra Dey
Late Xaruna Sankar Dey

Bhabatosh Acherjece
Hari Mohan Acherjee
Bancswar Chakraborty

Manindra Chakraborty

Appa Rao

Sri L. Ram Loo
Santa,

Late

Nich
Satindra Ko. Alch
Rabi Malakar. '
Manindra Malakar

Prem Las
Latce Babin Lal

Babul Chandra

ey
Jatindra Ch.

Dey

Wishan Basfor
Ram Prasad Basfor

Binal Bhattacharjce
Sudhir Kr.Bhattacharjee

Nitai Das
Sri Abhimanya Das

Sushil Kumar Dey

tr i endra Famar oy

flaradhan Doy
umesh Chandra bDey

tonalal Chakraborty
l.ate Nishi

liswanath Kumar Dey
Prasanna Kumar Dcy

Uédab Das
Navadeep Das

Narayan Kuri
Tarani Kuri

Kurtik Malokar
Late Jatindra Malakar

Pijush Kanti Deb
f.ote Prakash

fajal Kanti Dey
Jatindra Mohan Dey.

This the 21lst Day of May,

MR JUSTICE" D.W. CHCWBHURY,

ADMINISTRATIVE

l.as Chakraborty

Chandra Deb
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58~ .

Gl Pravir Kumar Dhax
s/o Goupmnurad Dhar ! }
Sri Rama Rao’ T ST g
5/0 Late Kar Rlaiya

sri Lakimi NarasaiYa
s/0 T. Harayan.

cri ilaradhan Debnath .. . ' S
s/o Krishnalal Debnath

sri Gauranga Mazumdar - i
e/ maroranjan Mazumdar

Py

v

27. Sri Swapan Kumax Deb . .
s/0 Manoranjan Decb :

28. Sir hnil Chakraborty . )
s/o Mzhendra Chakrabl \ty
\
Lo i Tapan Kumar Ghoscf
s/o surendra Ghose

LTI

Tt T

éé*“ 30. sri Harilal Bhagat
.y s/o kKapildeo Bhagat

31. Sri Bindaranm Biswas \
s/o Nilamani Biswas

s TmT -
;/64(Q~rn4§37~ Sri Amulya Rishi
RO ~i§§§éo‘nabindra Rishi ' C
P332, Ngi Rameswar Kathar : ~ .
\Qﬁ\@X€ Late sital Kathar o :

WAV

E R Y .

3}ﬁ\&n\ Babul Talukdar . - . v
'S4F\Debendra,Talukdar - .
R - .
”;S;i,cauranga Dey ‘ " R
¢/o . ¥ailash Dey . ' . Fod

ey

cri Cadhu Tati
N s/0 Krishna Tati

. 37. Sri Niranijan butta
5/0 Pran Krishna

_ 38, gpi'Dulal Das
i : s/o ralipada Das

A 39. Gz} Khokan ch. Dey
F P _ s/o. Nagendra Dey

40. 6ri pabul Deka -
§/o Digambar peka

41. §ri Ranjit Tatd ' ‘ .
- §/0 Kamdhan Tati A s

42. $ri pabul Dey
4/0 Prafulla pey
- 43. Bri Gopal Kaya
) 5/0 Arma Kaya

A% . ok Warayan chandra Dey
Is/0 Late Hari tohan Dey
43.;5:& Lalit Mohan Paul

\\M_ . // l5/0 Jogeswar Paul A
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Sri Shiba Prasad Shyam
S/otKanailal Shyam

Sri Sajal Dutta S

S/0 Amulya Ranjan Dutta
i

Sri, sushil Choudhury

$/0 Ramani Choudhury
¢

Srj?Paltnn Mandal

S/0 Surcendra Mandal
¢

Sri‘Gopal Orang

$/0 Janki Orang

“Sril Ranjit bebnath
S/o Srimanta Debnath

Sr% Kageswar Bora
S/a Jonaram Bora

Sri Gopal Ch. has
S/0 Kamini Kr. Das

Sl Sugrily Taci
S/0 Santo Tati

:
Sri
s/?

Lila Tati;
Cheroo Tati

Chunnilal
Ram Chandra

Sri

v

Madhab Tati
Jogli Tati

Putul Tati
Raghumani Tati

=i Bagai Tati
Bablu Tati

Judhigsthir Nath
Dhiirendra tath

ol

Jagabandtu
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Sibendra Chakraborty
Jitendra Chakraborty

e T e

[3s Ve
9 =

Parimal Chandra Dcy
Satish Ch. Decy

Ajit Kumac Deb
Kalachand hcb

Durgush ‘Fhakur
Kamal ‘fhakur
66. Sri Gopal Sarma
Indramani Sharma
. 67. Lakhan Dcbnath

' Nargyobinda Sarckar

Swapan Sarkar
Late Jogendra Sarkar
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Dulal Sarkar

St
$/0 Late Jogesh Sarkar

70. Sri Puncswar Phukan

71. Sri Maran Mazumdar "

5/0 Late Akaman Phukon

S/o Prafulla Mazumdar

72. Sri Kartik Gore

S/0 Dasarath Gorec.

73. Sri Subhash Chandra Debnath

$/0 Latc Nirod Ch. Debnath

74.wSxi Jiban Chandra Sarkar

7

 $/0 Late Sachin Sarkar

«

5.75ri Minash Ali
5/0 Rajib Ali

76. Sri Minash Ali

S/0o Gobinda Dcy.

All the applicants are resident of Lumding in the Distyich
of Nagaon, Assam.

.+ .« « Applicantsn.

\,

By Advocates mr.Sarbanda Das, Mr.G.Pathak.

- Versus =

Union of India
Represented, by the Scecretary to the
Government of India in the
3‘. Mepartment of Railways
N N a\ak il Bhawan, Raisina Road
oo \, Ngw Delhi - 110 001.
2 F VRN Z
AN LN M ‘.H #lhc GCeneral Manager (Personnel)
VAR S /// / YNorth-East Frontier Railway
A S PN i+ ¥ taligaon, Guwahati - 781 011.
) i - :
[ RN .
e . Y senior Divisional Railway Hanager (P)
e Lumding, Listrict:- Nagaon ,
* Noenm, .. Reapenelent
‘. M L 0L S, Pai Ywayy Staonelineg sl
O R D K
CHOWDHURY J.(V.C.):
The applicants are 76 in number who claimed thot thoey
rendered services under the respondents as casual labourer
. a?d were subsequently rectrenched. The applicants claimed
/ ‘th&t Railway Board introduced a .scheme for absorption of
'NL///’/W such workers. The policy was introduced to absorb L
- [ . ot - S .
casuqlﬁiggggxggs“yhgvwcqg~giucng£gcd before 1.1.1981 which
dreluded onen Jine and o jecl Lige cnnual labourers, Theeos
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_applncangs clalmcd thuL they al 50 moved the auLhorlLy for
;Y;;Iéigg Lthe. benefits of the Rallway Board Clrou]ur, e,
But  in . the LiVCjReg10Lcr/oupp1qmgntgry _Live"_uégi$Q9;
prepared by the authority the name of Lhe app}#cqntg W
hihﬂééldp;g. QFéordLng Lo the applicants, their case was

. not properly conéidercd
o PEORCE

; ; v%/”'The respondents in  the written statement denied and

dlspuLcdwrbhe claim of the applicants ang submitted that

o N these uppllcants submitted epresenations at g belated

stage, therefore the authority did not consider it fit to
‘ 8
In the written Statement the

espondents submitted that the

1

entertain their represenations.,

authority considcred the

cases of ‘all the persons thosce who filed appllcaLlons in
time and ‘pursuant thereto 194 ngme of casual workers were

registered. Since the applicants gdid

) ‘ Bot  apply in time ' i
f{ their case could not he considered. K

i .

1, 3. we hilve  heard  Mr.s.pas, learned counsel for the

f%' " applicantJ and also Mr.S.Sarma, learnea Standing counsel for

.?ilﬂ’ﬂﬂmi"‘thg Ra11wayq.

.

i (o "ﬂy\ '\

.
R e L have given our anxious consideration on the matter. !
w a0 ‘

a .

hey Jlssue raised in this oapplication requitres  furthas

9 g = ———— e

VAl {Llon of facts on verification of _the

records.
T st ity

,toﬁggéerlng the facts and,p;xsunstanccs Lol Lhc caac, we ana
. ' N /
:___3.‘:'/{

\

——

SCvAA the oplnlon that ends of justice wi; \“bq WEEEA».LL_JL
: . direction is issued to the appllcants to \ubmlt 1nd1v1dua1w
i repre enL;llons before the General Manager (p), Nir'géi}fél’
‘{ \;l } §ﬁ£¢§§99,| Guﬂéhat1~ll. +Accordingly, ~the applicangs“mgﬁpm -
E . !‘. dxrecugd ﬁg‘ if?mit individual representations beforq thw
E N g akoreqald authorxty w1th1n A period of ohe month from the
S i orheluhs
%f’ ' ﬁg-eipt of _the order. If such applications are madc,'Lhc
%j{ .f , .autho:ity shall consider their case. as per law and pass
a C e T e -
},\/le/_\- Aappropria%&mpfﬁer. {:‘}s cxpcctcd thagAthe authority shall

Contd. /A
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; consider it expeditiously and preferably within a period of
b7
six ~ mpnths from , the reccipt of the individual
rcprcscntations.
subject to the observations made above, the applicaticn
N
s Qisposcd of.
. N BN
| . 4" ) . .0 1
A . fherc shall, however, be no order as to costs.
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To,

The General Manager, (P)
N.F. Railway,
Maligaon, Guwahati-11.

Ref. Order dated 21.05.2003 .passed by the Hon'ble

Central Administrative. Tribunal, .. Guwahati
Bench. . ‘ ¢

Lt

t

»

Sub 3 Absérption of ExX. Casual Labour.
Sir,
I have the honour to state the following ::,.:‘-_,.;"'-‘~
; : . _ e
. That being an . Ex-Casual Labour under the.

Jurisdiction of Lumding pivision of WN.F. Railway, I

applied for absorption in regular post along with other

similarly situated workers in terms of policy declared. by

the Gévt. of India and Rallway Board from time to time.

-~

But. my case was not con51dered at that time, though a
qgoup%lox workers have been absorbed leaving a51de my

clajmiwithout showing any reason.
IR
HETURE
[ A

2 P That being aggrieved by the non consideration

of my" case, I have filed a case before the‘\Ceﬁtral
Adninigtrative Tribunal, Guwahati Bench along with other

s?mii@riy situéted workers of Lumding Division.

3ﬁ1‘;L:: That . after hearing the case the Hon'ble
Lo . .

Tribumul passed an order on 21..05.2003.

4 . . That in tecms of the aforementioned ovrder I am

submitting this application for conaiderntion of my casa.

The copy of Discharge Certificate and ‘a copy of the
i

Contd.a.. . P/2
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Tribunal's order ave enclosed herewilh for your ready
ceflerence,
Hence, I hope that you would be
kind enough to take appropriate
step for wy absorption in a
substantive post according to
. the policy declared by the

Railway Board and in terms of
the order passed by the Hon'ble

Tribunal and oblige.

Thanking you.

Yours faithfully,

Ke DA KL oo

CIKpeeTy

K. DRSS,
~ Enclo :- ( e )
I : Scn of L.r'kf\"- \\N\/’l_ Q\\ﬁ\'kt'\\ DC\:) :
) 1. Capy_of Discharge Yail. 'g;[/ L oot Wy A YXKQm\q)
e p.0. s N/ A JS/BUD -0 o ReNowty
Certificate. st A v A S |
. 2. Copy of Tribunal's pist. : /\ O\QM’V\ C'i_\gc) M‘\)
order.dt.21.5.03. Pate = @G
i
Copy to t-— ’

The Divisional Manager,

Lumding Division, N.F. Railway,
. Lumding for favour of necessary action.
* %
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. DOCUMENT NO. N

HN.F.RAILWAY

Cffice of the
Divil. Rly. Managexr (P).

No. E/57/6/Pt.1(Ex-CL) ' Dated : 25.02.04
. vy DRI X .8
To .. St f- :
JBhei. Sajal-xantl Dey, o sty é
Vﬂﬁﬂti ?gra”tﬁaba Pattyl, ¥
O, g GMM ﬂm“m Smtun l

Sub : O.A. No. 140 of 2002 Before CAT/MLC in .
Lonnection ‘with your appeal atqd. 15/16 06 2003

. iz aPPﬁndgﬁ below.. .
K Ref : ??gz apggg}rﬂated 18/16-06-2003.

R X S . .
The sbeaki%g orders passed by GM(P)/ML in
connectioﬂ with OA .No. 140 of 2002 before CA/TR/GHY is .

appendad below '-l"; o

castE U
‘. " v
1 -

*, Hoiiible Tribunal i ‘thelzr-order 4td. 21 5.03

o~ e

| i . »1 -
directed :"ﬁh'jj anllcants‘| to aubmit indivldual

1".'.-1 o & L ?"?

zepresentations beio:e ‘the authozity within a period of :
one @onﬁh EonhGha xecefpt of ‘the o:der. Iﬁ such appll-

. cattonu‘“@zm mada, the authoxity shall considat theifl

{

case, as @gx Law nnd pasa app:op:iate ordex. Accozdingly,

i ' .
! - the appliﬁantg hava submitted their reprementation,
N N (f
which fezu teceived by the 0ffice on “04. 07.2003.
H 4 ! E
; The’ quezshgnad has gone through the Hon'ble

CAT/Guwahati's order’ atd. 21.5.03 and the representa-

tions in’&etallsTaﬁﬁﬁittéd by the éppiicanté. - .

Lo
gy His




Tt is ascertained frozan DRPCPY SHE that bie

applications which were received from the discharaged

Casual  Labour on or before 31.32,1987, were serutinized
2 . o )

by & three member verificatian Committee and the name of
'M‘_‘_— —

194 Casual workers were included in the Supplementary
i -

Live  Casual Labour register rejecting the fake and

P .ineligible applications.
ié . -~
. : i 4
b The applicants in the said 0A did not submitted
N suchapplication to register their names in the sub Live
- 't i .
. Casual Labour Register as per railway Board’s instruc-
. tions within the target dtd. 81.3.87.
E
: i ) ) C ' .
! . It is seen from the representations submitted by
: L ' |
i the applicants that they did not furnish any documentarvy
L ¢ . T 2 e
ﬂi %eviﬁgﬁ;e to prveﬂ.ﬁhat they bhad -submitted theiyr
Iapniiﬁmtionéﬂ to ‘vregister their names in the
' BT . o . . . —
; suppipmentary Live Casual Labour vegister in . plroper
i e ' : B
. time.] They also did not mention about the effect they
AN P o i s . - '
(R . - oy . .o ;
;ma&g;t? ragister theiv namea. o ) U " i
N [ T N ' o ' Co - '
. ‘£=g§&§‘} . ‘ A
o ! L ' ’
: N 1 . M .
ar '}w Railway Board vide their letter No.E(NZ) II-
Y 41
f?B/ELVE dtd. 4.3.1987 has given chance Lo bthe discharged
i ‘Caﬁua} Labour to represent for registering their names
’ . T .
o i (i supplementary live casual Labour register on and !
S i H o r
i i . . .
E befere 321.3.87 giving the detailed partrculars such  as
i
¢

H dat@gi acf birth, date of enqagement educational
; aualifficatian, personal mar b o f sdents ycation wi th
edeguate dJdocumentary praoaf in this regacd along with  a

f
g ' o

[
B e e e s e 1 w25

‘| ;

it

i , .

&
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~

attested copy of the Casual Labour card and any other
proof of having worked as Casual Labour for Qexification

of - the grievances of the claim fox consideration of

teguiar absoxption in due course. But the applicants did

not do so to register their names at that time. As such

———

at ﬁhis distant date, it is quite an impossible task to
"wr"—--u— —"'—~—““‘~—'—""‘M—~< B e T . .o — — A
‘vhrigy the gonnineness of their claim.
e —

r T

;wgl( " In the circumstances mentioned above their claim
'cannot be maintained as per rules and Law."
it

}' ' (8d/~N.K.Sutradhax)
TN . 25.2.04
; ' © APO/PC/Lumding,
3 for Divil. Rly. Manager (P),
¥.F.Rallway, Lumding.

Ca@y to :

GM{P)/NMLG in reference to his letter No. EB/70/ -
LC/NS/191/2002 dtéd. 5.2.2004.

P S (8a/-N.K.Sutradhar)

i ) 25.2.04
- APO/PC/Lunding,

‘ . : €or Divil. Rly. Managerup),
" R.F.Rallway, Lumding. -
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CENTRAL ADMINISTRATIVE TRITBUNAL, GUWAHATI BENCIH.

Ovigmal Application No. 227 ot 2()(')4. I\
I")at-ga ot Order: This, the V20h Day of May, Z’,.O(’)?'a.
THE HONBL G MEOJUSTICE GUSIVARAJAN, VICE CHATRMAN.
THE HON’BLE MR K.V.PRAHLADAN, ADMINISTRATIVE MEMBER,

1.+ SriKanti Kumar Das Aﬁ
¢ §/o Sri Tulsi Chandra Das e

N

Sei Dilip Chandra Dev - w
S/o Late Karuna Sankar Dey v

3. . SriBhabatosh Acharjee Yo
S/o Hari Mohan Acharjee

4. Sri Baneswar Chakraborty - -
S/o Manindra Chakraborty

3. Sri L. Appa Rao v &
S/o0 Sri L. Ram Loo

Sri Sankar Das v &
S/o Sri Shyam Sundar Das .

o2

3\7.  SriRabi Malakar o K-
‘ S/0 Manindra Malakar

3, Sri Prem Lal &
- S/o Late Babin Lal.
e

9.  SriBabul Chandra Dey v~
| S/oJatindra Ch. Dey

: 1@ - Sri Nishan Basfor &
: ik, Sfo Ram Prasad Basfor

S
SR #

Sri Biman Bhattacharjee v
S/o Sudhir Kr. Bhattacharjee

12» Sri Nitai Das -
B S/o Sri Abhimanya Das

‘I'3.  Sri Sushil Kumar Dey v~ -
”’“?;; 4 S/o Sri Birendra Kumar Dey

Sri Haradhan Dey IL
S/o Umesh Chandra Dey

Sri Manalal Chakraborly V(p\
S/o Nishi Lal Chakraborty

T e s e = L R DB 10 o, Yol deis B8 2. ; 1> - B .. . e o T ——— -
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Gri Bishwanath Kumar Dey
S/o Prasanna Kumar Dey

 Sri Narayan Kuri S

S/o Tarini Kuri

18, Sri Kartik Malakac v~ b
S/o Late Jatindra Malakar

(9. Sri Pijush Kanti Deb e

/o Late Prakash Ch. Deb

20. Sri Sajal Kanti Dey v b
S/o Jatindra Mohan Dey

21. Sri Prabir Kumar Dhar e

. Sl Bhupendra Dhar

22. Sn Rameswar Bora

o G/o Late Jogeswar Bora

Sri Nigru Tanti

S/o Late Mu rali Tanu

Sri Gauranga Majumdar v~ K
S/o Manoranjan Majumdar

Sri Swapan Kumar Deb e
S/o Manoranjan Deb

N _96. Sri Anil Chakraborty Y
} Sy /o Mahendra Chakraborty
; j‘:;i?'/ Gri Tapan Kumar Ghose * v an
. , i S/o Surendra Ghose )
4 o ;"-;g"?}?..B. gri Harilal Bhagat v7 -
i : ll i | §/o Kapildeo Bhagat
l" ! | "! i . | .
x CH 29, SriAmulya Rishi v /&~
| ; s/o Ranindra Rishi
© 4 30, Sri Rameswar Kathar VIIA .
T P - gJo Late Sital Kathar
i A .
‘ l ) ¢ 31 Sni Babul Talukdar v
R e GS/o Debendra Talukdar
! S K
- o 32, S Gauranga Dey \//‘j
! 6‘,;,: S/o Kailash Dey
. gy
' ’ o _
cog e 33 Sri Sadhu Tati -
i 3}} W g/oKrishna Tati
il D ‘
; b 34, Gri Niranjan Dutta v
i - ]f . S/o Pran Krishna
s ! £3%
i x by
® ‘:i(‘,t - )
.f:; I:" |
: }
|
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30 S prntagbon s =
¥ Sloar babye et D
]

S S Rteaan o Doy

S{;U .\\.U(I&‘H'-!('d E)("\'

37. S Babul beka
S/u Digambar Deka

338.  Sri Babul Dey
S/o Praiulla Dey

39, SriGopal Kayva
S/o Arma Kaya

40.  Sri Naravan Chandra Dey
S/o Late Hari Mohan Dey

41. Srilalit Mohan Paul
" S/ Jageswar Paul

42. SriShiba Prasad Shvam
S/o Kanailal Shyam

Sri Sajal Dutta
S/o Amulya Ranjan Dulta

Sri Sushil Choudhury
S/o Ramani Choudhury

Sri Paltan Mandal v ﬁ*
S/o Surendra Mandal

Sri Gopal Orang
S/o Janaki Orang

Sri Ranjit Debnath-
S/o Srimanta Debnath

4. Sri Khageswar Bora
S/o Junaram Bora

49,  Sei Gopal Ch. Das v 7
S/o Kamini Kr. Das

50.  SriSugrib Tati
. S/o Santo Tati

%1.  Sri Chunnilal Gawrh

S/o Ram Chandra

82.  Sri Madhab Tati

S/o Jogli Tati
l 53.  Sri Putul Tati
i
3 -~
i -
;,n ; +1LY
;:-* i
3 i
* i
i “‘{‘
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|
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Sfo Raghumant Tau

54, Sri Bagailanl

i S /o Balbu Tatl
55, SriJudhisthir Nath
S /o Dhirendra Nath
56.  Sri “ibendra Chakraborty v 4.
Sjo Sri Jitendra Ch akraburty
57, Sri Parimal Chandra Dey
s - g /o Satish Ch. Dey

-_ 58. Sri Ajit Kumar Deb
-+ S/o Kalachand Deb

5Q. Sri Durgesh Thakur
5/o Kamal Thakur

0. SriLakhan De_bnat"h
. S/o Hargobinda Sarkar

§1. SriSwapan Sarkar

; A,\a\we T%\ S/o Late Jagesh Sarkar
K ;\\r\\ ‘C/‘Q . . _ n
K LD \B2. Sni Dulal Sarkar _

, =K . §/o Late Jagesh Sarkar _

Gri Puneswar Phukan

g/o Late Akaman Phukan

- Sri Maran Mazumdar v b=
GJo Prafulla Mazumdar

gri Kartik Gore
Q/o Dasarath Gore

Sri Subal Chandra Debnath

4
" g/o Late Nirod Ch. Debnath
, 5 ‘ ~ Gri Jiban Ch. Sarkar

‘ A < S/olate Sachin Sarkar

By, Sri Minash Al
S/o Rajib Al

(. Lteg Sri Santoo Dey

' "".' : s/o Gobinda Dey. .. Applicants.

I
N
b l By Advocate Mr. S. Das.
X ¢y
e ? . Versus -
L .
oo L Union of India »
S § Represented by the Chairmnan, Railway Board
- . . .
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The General Manager (Personne
Naorth East Fronltior Ratlway
Malirgaom, Guwahati - 761 N0

2

The Seninr Divisional Railway Manager (P)
Lumding, District: Nagaon, Assam. .. Respondents.

By Advocate Ms. B. Devi.

ORDER(ORAL)

SIVARAJIAN, [.(V.C.) :

Ihe applicants are stated to be x-Casual Labours, worked in
the Lumding Division of N.I[".Railway. According to them, they had
worked for quite some time in the past and thereafter they were
d.ischz}rg‘ad. It is stated that the Railway Board has introduced a
Scheme for absorption.of discharged Ex-Casual Labours in 1987 but it
was implemented onl"y in 1998 pursuant to circulars (Annexures B to

e F)LIU s the case of the applicants that though they had applied for the

sehefit of the Scheme before the authorities, they were not given the

n the Railway but the applicants’ cases were not considered. It is
further, stated that the applicants  thereafter  submitted
. represen gzaa‘ﬁéox1s through the association evidenced by Annexures G, H
and 1, hu‘t there was no response. The applicants thereafter filed O.A.
No.140 of 2002 betore this Tribunal which was disposed of by order
dated .2‘1:5;2003 (Annexure—K) with directions. Pursuant Lo H;e
directions issued by this Tribunal, the applicants made individual

. representations before the Divisional Railway Manager which were

disposed  of by order dated 25.2.2004 (Annexure-N). It is stated

| therein that the Railway Board vide their letter No. E(NG) 11-78/CL/2

dated 4.3.1987 gave chances to the discharged Casual Lahourers to

At




— e i

: 6

3

73-41)1 esent lor regisbering theilr names in supplementary live casual

labour register on or hefore 3..3.1987 giving the detailed parlu ulars

such as date ot birth, date of engagement, educational qualification,
personal mack ol identification with adequate docamentary proof in
this regard along with a attested copy of the Casual Labour card and
any other proof of having worked as Casual Labour for verification of
the grievances of the claim for consideration of regular absorption in : b
due course and that the applicant did not do so to register their
names at that time. [t is further stated that at this distance of time it
is quite an impossible task to verify the genuineness of their claim. In
the cirnuvmstances their claim could not be maintained as per rules f |
!

and law. iThus it is clear from the impugned order that the case of the ok

s e

e applicants on merits could not be considered due fo difficulty in {
’ ‘,;.‘(\r::uaf/ve
[ %

-

1Ny d‘w old records maintained by the Railways and also on the

grdund [th"at Lhe applicants (hd not avail the opportunity a[fnrded to ) !

m at the earliest i.c. in 1987.
2. Mr. S. Das, learned counsel for the applicant submits that the
. applicants did not get sufficient apportunity and that only a short 3

period is given to furnish the details ‘and that the respondents in

—

similar circumstances had considered the case of similerly situated
persons and gave appointment pursuant to the directions issued by

the Calcutta Bench of the Tribunal. He has placed before us a copy of

the order of the Calcutta Bench of the Tribunal dated 2.8.2000 and an
order passed absorbing 25 Ex-Casual Workers as Khalasi on 3.2.2005
and accordingly submitted that similar treatment ought to have heen
ﬁie!:ed out to the applicants aled

"3 Ms. B. Devi, learned counsel appearing on behalf of Mr. S.

‘Sarma, learned counsel for the Railways, on the other hand, submits

T,

B o abitiiiad odnrili o eiati i B

I el Sl VR S AEATE
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thal e Sencme was onplomentsd i 1967 itsel] by way or inviting the
dectails of  Ex-Casual Labours by issuing circular and that the
app.ii(..‘.ant:;, it they had a case, ought to have furnished the rodgiisite
details to enable the lnn;;)l.)h(,l(z‘xxl_b Lo consider their case also, which
has not been done. Counset further submits that ar this distant time it
is not possible to verity the correctness of the details, if any, furnished
by the applicants. In other waords, her submission is that their claim is
highly belated.

4. We have considered the rival submissions. We find some merit:
in the submission ol Ms. B. Devi, learned counsel representing

i

Mr.S.Sarma, learned counsel lor the respondents. Respondents have
rejected the ciaim of the apphcants on the technical grounds that the

app!ic:ml.s‘di('l not apply in time Le. in 1947 itsell and there is

' -
ditticulty iy veritying the correciness of (he details furnished by the

applicants * at this distance of time. In the normal course this

\ :\.\f\.\\\istra{a’ Y b

L . . ,
&’mﬂ‘lcamcm‘ should have been rejected on the ground of inordinate
o

{ delgy) and for the reasons stated by the respondents. However, since

v

ipphicents have placed betore us a copy of the order dated
) !

422005 giving appointment to 25 Ex-Casual Labours pursuant to the

el T
direction i!“‘éined by the Calcurtta Bench of the Tribusal, 1 direct the

—_———

oy

- e ———————
‘applicants ,cz? make fresh individual representalions with all the details

* Tt

. | . . . .
required ta be furnished and mentioned in the mpugned order along
| A\

4 1 , . . -
with cOpie%"x’of the order of the Tribunal dated 2.8.2000 and order
—

(1 . . S  TT—
dated 3.5_'.&' 05 issued by the Railway before the competent

] . "I ™ . N . N . . . .
respondent] Within a period of six weuvks from today. If such individual

representations are filed with necessary details and the copies of the
Lot i
o |
orders ‘as iirected are received, the same must be duly considered

‘ ! —

with rcfercincc to the Scheme and appropriate orders be passed
[ !

|
|

A
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Wi o peed ol three montas therealler. it the orders dated
R L N I ol similarly situated persons e, it
Wiuse persons were also Lx-Lasual Workers who did not turnish the
Fequiea aeldrs 1 LYs pursuant tooihe circular issued hy the

Malway Bodrse and tiey pad hied WA, atter long lapse as in the case
|

UL LIe apRicants, certatnty e applicants,  Lhey do salisty the

teguiretitenl of e Seiemy, are atso entitled to the same tireatment,
Lins will be porne in mina while passing the order disposing ol the

i L B i }ﬁ . T T RN
" 3 . Sopyy > . (. whu-
— - R 1A % e e Bl i e des e B
: ) 3
2

repr::anu’t.al.tMn:-; Lo e Hicu DY Lhe appucants as directed herein above.

— - P
. the QAL s disposea as above.

o. Apphcants wil produce copy ot this order along with thewr

mdividuad  representaticns  before Lhe concerned  respondoent tor

Yat)
- S/ VLEE CHALAN
I
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"
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'oa 1w Dhasicnat Foway Managet (P)
g N.fr' Ranway, Lut 1ng (Assim)

o\
Sub: Absorpicn in regular service,
Re : A_t_)sprggg.?pf_Ex-Casual”La_bour;

Ref: Order dated 12" May, 2005 passed by the Hon’ble Central Administrative Tribunal,
Guwahati Bench irt O.A No. 227/04. :

Car
| have the honour to state the following :-

1 That being an Ex-Casual Labour under the Jurisdiction of Lumding Division of N.F. [kailway, | applied for
abscrption in regular post along with other simiiarly aituated workers in terms of poiicy declared by the
Govt of india and Railway Board from time to tima. But, my case was not corisidered at ihat ime, though
a group of workers have been absorbed leaving aside my claim without any vaid reason.

2. Thal being aggricved by the non consideration of my case, | have filed applications before the Central
Administrative Tnbunal, Guwahati Bench along with other similarly situated workers of Lumding Division
for two 0CCassions.

3. That after hearing the case the Hon'ble Tribunal passed an order on 12-5-2005.

4. That in terms of the aforementioned order | am submitting this representation for consideration of my

case. A copy of the order dated 12-5-2005 is enclosed herewith for your kind perusai.

Necessary mmiculars in terms of the order are given below. A copy of the discharge certificate is
enclosed herewith for your ready reference as a proof of my employment. | shall produce the original copy
before the authorfity'as and when called for. The informations like date of birth, date of engagement and
discharge, persongl marks for identification etc. are specifically mentioned in the discharge certificate.

Necessary Partlculmj,s

1 N
Namo & Addrass : . SRI BABUL DisY

Kaliberi Ramthakur Mandir,
No,2 Ward, Sarupathar, Assam,

N

Nature of Job on initial employment : Casusl Labour

Date of Birth . 20-08-60

Educational Qualification . Class= VI(Six)

Date of Engagement ' . B3L7=T7

Date of Discharge - 16-10=-77 A
Personal mark of identification . As mentioned in discharge Certificate,

itis therefore prayed to consider my case for absorption in a substantive post in terms of the Hon'ble
Court's Order as well as under the scheme declared by the Railway Board time to time.

.

| STUl 03(1/@3(&)“ .Dej

Yours faithfully

| -~
‘ b 0> -

1. The General Manager (P)
-N.F. Rly., Maligaon, Guwahati- 11
2. The Chairman, ~
Railway Board,

Rail Bhawan, Raisina Road,
New Del_'hi - 110001

And for this your petitioner as in dutybound shall ever pray.

! L
L] e .
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# T Tt . left  this

He / she was

ix..mbxtanl of . ({(’1‘7.2 a/
scnoot on_ S/ -.._‘~“°/,Z-~ - ,7-‘, o
readinginclass o Sgwe and/b;xd‘// had not passed
tlm,j);;/a_aé__(,{/_w(h,4ﬁ s (Clasg ;‘j His/Her age
cu the daic ‘of lcaving the schoo{ according to admission Register

G,gc,,, ) e,
J4 s W~,9/,é‘.’_13 months (5,777 His/Her

was “days.

character and coaduct during hisfher-career in this school was_g;_ﬁﬁf.

All sums due by him/her u'p:to 314t s Lee/ have been paid.

)
Record of any other training or activitics—a

, ‘ . .
j %
Reasons for- lqavmg the school

:. cv

u) Unmoxdablc chan%of residence

Ve ¥ (i) 11l health . *
d " ‘ux) Completxon of course * /

(O M resons R
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Date: ..
“he Divisiona! R aitway Manager (P} 7
"I‘ Ruilway, Lumding (Assam) O
Sub: Absorpticn in regular service.
e @ Absorplicn of Ex-Casual Labour,
Ref  Order dated 12* May, 2005 passed by the Hon’ble Central Administrative Tribunal,
Guwahati Bench in O.A No. 227/04. ’

S-r
| have the Lbonour to state the following -

1. That being an Ex-Casual Labour under the Jurisdiction of Lumding Division of N.F. Railway, | applied for
absorption in reqular post along with other similarly situated workers in terms of policy declared by the
Govt. of incia and Railway Board from time to time. But, my case was not considered at that time, though -
a group of workers have been absorbed leaving aside my claim without any valid reason. . '

2. That being aggrieved by the non consideration of my case, i have filed applications before the Central
Administrative Tribunal Guwahati Bench along with other similarly situated workers of Lumding Division
for two occassions. I v

3. That after haaring the case the Hon'ble Tribunal passed an order on 12-5-2005.

4 That in terms of the aforementioned order | am submitting this representation for consideration of my

case. A copy of the order dated 12-5-20035 is enclosed herewith for your kind perusal.

Necessary particulars in teni s of the order are given below. A copy of the discharge certificate is
enclosed herewith for your ready reference as a proof of my employment. | shall produce the original copy
before the authority as and when called for. The informations like date of birth, date of engagement and
discharge, persanal marks for identification etc. are specifically mentioned in the discharge certificate.

Necessary Particulars

Name & Address -SRI GOPAL CH. baS
_ BARPATHAR RLY, S390VION, Barpathar
Dist : Golaghat,; Assam.

Nature of Job on initial employment : Cagual Labhour

Date of Birth . © 1962
Educational Quatification . Class- 11
Date of Engagement : - 30/12/76
Date of Dischg;g*gé - M15-10-77

Personal mark of ldentification

|! !‘._
It is thernfore prayed to consider my case for absorption in a substantive post in terms of the Hon'ble
Court's Order as well as under the scheme declared by the Railway Board time to time. ) .

- And for tHis your petitioner as in dutybound shall ever pray.

G710 Pol- Pas

Yours faithfully

Copylo. .
1, The General Manager (P)
N.F. Rly., Mailgaon, Guwahati - 11

2. . The Chalrman,
Railway Board,
Rail Bhawan, Raisina Road,
New Dethi- 110001

~
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NFRATLWAY.
. OFFICE OF THE
DIVN. RLY. MANAGER(P),

LUMDING.

No: E/57/6/PtUEx. (L) ‘ o Dated /75905

- To: o ' o
G5 KomAd Kument o, &[0 KovmaKiyer BebRey - |

Q:-No. /P IALoCE Codonay o
LUmmddne -

Sub: Hoa'ble CAT/GIY's order dt: 12-05-05 passed inthe ¢

ase No. QA-227/04
*TC ’ v 1 . O —
(Shnt I}.k Das and others ~ V- GOI and others). :

Ref: Your representation dated 8-6-2005.

)  Representations submitted by the applicant(s) have heemr examinad carefully n
pursuani fo the order dt. 12-5-G5 passed by Hon'ble CAT!Guwahati and it is found that
the applicant(s) did not apply to the administration for _inclusion of _ their names in the
live sasual labour regisfer within target date of 31-3-87" in terms of Ralway EXZares

. = o Ty . . 'R . =
fotier O _FLSCHL-78/CI/2  did. +4-3-57. Tho _applicant{s) did not furnish “any
AScumentary evidence to, the effedr that they submttted their applications-in time. ’

+ ' Further, reepondent(y) have gone theough the coutents of the arder dtd. 2-8-2000
passed by the Hon'ble CAT:Calvunia Beneh u{ OA No. 1601990 11 has beon found ihat
the applicant(s) in this case,  had aiready PEsn screenad by a property constituted
secreening committze, Whereas the Ippiicent(s)  the wase ST AT PR 5 3 AN
claimed (hol thev Wi WOTking as casuid labourer. T, oy, ialied (0 austy tac aai
necessary condition of applving within rest date end ag shchethey wers oot cligibte
for screening. - Therefore, the applicaats) in the case No.\( YA-ZZT 0 jare not stnitarly

siraated persons 1o that of appiicant(s) in GANa. 1651790,

- — -,

N

In the above circumstances, represeriations for 2hsorbing ‘fhe applicani(s) in the

Railway can not be waintained as per 1ules and faw, ( - ‘ S
L

K.P. Singh) <
DPOACAMG

SR ' _For Divn.-Railway Manager(P)

» ' < 3 : '. &
Coprr forwarded for nfermuation and nacessary action to ! - .
] CGMPYWLG o _ ' ,»\. A [
o . . ' . ' N ' D) "o N "’ ) ’
- , - Tor Diva. Railway I\Jaw‘ﬁgcr(?)
g

- “ IS
i
b

-

R SR = AR £ 5~ W M

e

-
“

. ,:_,
T Sy

e30fie ! . cad . i '
. l‘.uu*In--‘»-_‘lil...JJ.(&.hm-.;.o.A\.a.ﬁ—ldoQSGU«:AIM)Q'.:,‘\'.-L'L'_U'JI-'.|.IL||A< 1..-A;r.a..'.r.n.-...u.u.:;:.m;u,ni.'_‘r..“\r)m!.‘l.mmm:qu-’huvhﬂau't AT SR L I 27 SROD R
: . - P el e A it

"i@ﬁ@&uwbw' topy .\




fatuade o,

AN NER 9RE - XV

o

It

L\t'.ll
1

o . O

AT
gLl 4mﬁ1¢ :
\‘a‘llgl r{i‘ )( 'é i“ [.\t }L fl\":]l ‘l.x [

in The Contrjl Admicd.trat fve Tribunyl
Cale utts ianch RN
.‘ | TN
L ' .:':-¢ ’ ‘ !
ST DAL 18E . et 1990 ¥ . )
.'v. R _-’/" - ; &
. .I K4 . . ¢ ll . 4
N ﬁ'}" . Present’ i Hont'ple po, o “...2.“‘ Dattatreyuly, Judicial Nombﬂr o b
- " Hun'ble Mr, B.p. Si.ngh l«dm,mistrotive }.nmhcr .
! ‘fu ' ’ i ! ’ .- . "
) 3 Nd. Nuryl Hodi & 31 Clhors ‘ '
. . . N ‘ ‘e
N [ - \'[j - ;
| . A
{ . 1} Untan o: ‘ndjn, repres ntcd by Lhn
; ) ¢ e L . Goneral Mannoer H.E .’.a.tlway‘ N
; . ) . . [/oligaon,-“.“n\(j!« FYN ’..‘ e
. 1, ) . ..
. ) { ' l -2) Doy ut“ Chia MO r)inner, Btidge (Lino) '
i ‘ . CONLE, “J“UJY L 1igeon Gouhati 11,
: C3) Bridas 1 nrxc . u.r Tailway, Siligury -
o _ Juieition, Dist s B jenllng. ; .
I.‘_‘.;'.'.' \ vl
Soallie . :
veos Nusperdonts
" -a,‘-.‘:A~l "\
Tor the Applicans JiFEL B, Chattacou, Advesore o .o Ly .
Yo TLET by Nespendonts ; Wa. 1, Sunval, idvocatae . i 1 K .
' A’.".-Ih..V. DIERUSTEN PR

. Heard

'l‘ L teord

en i 2-9Q-20c0 s Date ef (rder x 2~0~"OOO _ (f“>
.! Vet ."~.".u‘"' .
. .‘-:..,B....E'...r n R R o ——t
. . 1
| DVARLS G BTATREN Y I, gy . b

In s applicat ion tho

. ‘32 applicants pray for difuct jo, \;j\t\l:

Lhe

puint

the ruy pant‘u'
bl g e Waflway  (n pust

af Fha 'la"i .

a

M N )

We have haard |.I' Advog gt

Lot Lhy rospondonls

'
. f

r.r'cOnsidcratlon 18 thot

L5 Lo tbs orb

for (e applichntﬂ

Fs woll ay ;*ﬁ"

o Dot
I 4y veen 1w tho reply thuJ‘thc upplice &s
T Lwape 11 casual laboyrers work Sen gy, u!ilg" ]nsvatuP cXcopting
N ~
_lD"‘E fauy applicants (SJ.NO.I}'), _l'(‘:, Qb oard 32), It :Ls stated. by
\nv Lr\;ondonLu thot Scleening was doune, urrnxﬂ‘W“ ‘c thg Lu. Advc-
a1 a\e ) ! 1
\‘ .
'k §f»qto ~pwv rSng for Lhe BeEpontents, Lhipgh, ,chculnq iz udmitted
...‘,_ ..n . e
S u! ‘.lt 55 ‘nul. pr opcx. A v cauld nee fron subepore bt
ot ; HIE: ~‘
) ¢

'q.oﬁywraqrgph€3

"-.’.L\J. JL—W‘M- ’Ll-'.u REIAPIRIN

ve



S e e

P

o T -

-

l;('.'%{tl

>

RSN Pl I ARV A s 2y

‘.u[.. |~' ik 'vc"
‘IV"’ ;,u“' Py N te

u..l.uulan u. unl % .L.A;nh

LA, e LA mANLY

,._S?S -

wh lhl)‘ ',"-' \ \& 1 "('\A“
‘ "l; |‘ '\‘ :\'_f Df'hl ‘ ’
ML Al

[RAE SR EN ,
]
1
1
.

“‘ l,\ \j .\

()\w |

|
|

.x7~<~umt§:nnmz\mmnwum

. l ‘xb\
‘ ) ' . .~ \‘
e g e S o g s L _""'—“—-—'M"'u-. ' :
7 L ~ 2 - ik K
D T o -\'
. 2 of ; g 9 th ' | o
' 0 tho reply ot Page 2 thol e Serecning wys conductod by a ;
Toped 9 ‘ | k
.p op rly constityted 5¢roaening char fttee, Thero'fore t,l'ez‘o d- ’
| ] I nOC‘
; s et be
: - D a'ny doubt apoyt Lhe ICroeching of ¢y, ;ru*lunt ep; li(- anl‘l
el rcenting $1.No .20, “C, 31 and 22 gne they arg flcun" Pll'lib‘° |
eeins ‘. Pligible,
. wrefore, Cespondants ape di:ected to absory the prasam: , '11
. . ' o : p}) ’
L cants ag g 5 ) _
P ant, :s'}.haluai, if nect they are a)reaey ab"o:‘l\e'd in the ne t
Vaconctes that wyy) ok diogl) e J
v arise at yeyr atliest, Ac;cu'x‘dingly “the CA |
. ‘ " .
i= oisp-sad of with the above direct Licn ' ‘ ' v
, N |
% ' S ~——— W T —— Y Y D7 .
S ( o é(.:"gi'n ! ‘.,..-—
o Hdwbnt‘(/ gl bva,s, "' 7‘ <, "“‘“)WU ) i i
USRS """"”"”Hu)
:":’ . b
) . TR —iy
ﬂmtzn*\n whe ’ihfﬂm R VAo, { 2 .!
oa lo iso tu e M . ... 0 ».c A _~\-"‘. ‘
o L Tl .
c \1\&,) o : . .-\n (AT} ' L ‘
ur’ Omee : T o adpy y SIEH /f?n’
¢ eny Serdfd LG
Lo Y] ;N' vmvﬁu w iy H TRt :\"“""‘*I" S (2. 4 ‘
Lt f& 041‘1'1111‘0\!‘nuv0 15115'5.,&' , { . : . l ' ‘i. " ::-. ———. 4
VSR ey . t ) N "“*-‘}f P
‘-u:l:.‘u((a Eaoan ,' .| . R i Z R ANS " s
4 2 p e | < »/": AN
- " (x }:) . ity ‘/ (nl (.("t‘, /\ I Aid e ¢ /J B N
- O Wis ape.gengy, {Jf\z .}. TN )

-
‘e
."
:
. Ll
. . *
v
. .
. B
. vy * . .
oot
. AR i '
A A
v, . ¢ 4
AR . .
.
M . N ' !
v
. |.
RN ’ 1
[ .
. ‘e
.
.
+
?
. .
s

-

~=



—

- A | -
2o ) Vi

N— Q- AN E)d’om: XV

i

c . | N

N

)
7

.
X
NOTEW/RG1/1 Pyt

To,

‘Md. Nurul Hoda

Sii Monda Kishore Rai
‘Sri Razzak I} (SC)

-+ Sft Hiralal Yadav

5. -Md. Usman Ali

'ibp)!‘.':_-:

g s g.Sn Gopal Chandra Seh

7. ‘Md. Neyazuddin

N, RAIL M

(0 on Chamaru Rai (SCY
Tione halit

12. Sri Bicur Pd. Singh

13. Sii Bev Narayan Singh
14, Sn Kedar Pd. Singh
15, Md. Azimuddin

16. Md. Sohrab

OFFICE OF THE
DY .CEMmRIL/MLG

Dated =, .02.2005

1S, Md. Ali Mussain
20. Sri Jeainu Mahalder~ -
2. Rajak No.

22. Md. Salimucldin
23. Jaharuddin .
24 Jalim Roy (5C)

25, Mialabar Singh.

B. Md. Mustak Alam 17. Sri Sushil Sarma
o, Md. Mofizuddin 18. Sri Satish Singh

w

Sub : Temporary Appointment as Khalasi i scale of Rs. [:550-2200/-
RSRP tor implementation of Hon'ble Supreme Court's orger.

LR R VPRV Sl R

In tarms of GM {PYMLG's leller number E/4701.C/21C/ICal2001 dated 09,171,004, you i
Cheraby appointed as Khalasl in scale of Re. 2560-3200/- plus usual alfowance us adnussibla for e

W lima and condition as applicable to temporary appointment in Group ‘0’ service and posted under
CBZEEMBRAMEG. !

‘l‘his'ha's.approvél of Competent Authority.

He has been certified Medically fit in B / One.
N ‘ (J. C,hak orty)

3

L AXFN/BRI‘UMLG

opy forwarded for mfgrmahon and necessary action to -

. FA & CAO/MLG
GM (PYMLG  ~ For information please. This has reference to his tattar Ne, /70002001
12001 dated 09.11.2004, )
SSE/BRAMG, - He is advised for absorpiion of the above mentioned Ex. Casual Laboui in
Group ‘D' post of Khalasi in scale of Rs. 2550-3200/-.
oA OSTEW
5. SiCopy for P/Case, } -

130 BN
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(4. Chakraboity)
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IN THE C S TvE ItrTBURAL, & D E3E
GUWAHATI BEKCH. ;36 3
S X=g
IN THE MATTER OF AN : 83
0.A. 234/2006 Q 32
Shri K.K.Das & 29 Others oo . Applicants
Versus -
Union of India & Others . Respondents
AND

IN THE MATTER OF
Written Statement on behalf of respondents.

The answering respondents respectfully SHEWETH:

1. That they have gone through the copy of the
application filed and have understood the contents thereof.
Save and except the statements which have been specifically
admitted hereinbelow or thoseiwhich have been borne on the
records all other averments/allegations made in the ap i-
cation are hereby emphatically denied and the applicant is
put to the strictest proof thereof.

2. That for the sake of brevity meticulous denial. of
each and every allegation/statement made in the application
has been .avoided. Howe&er,the answering respondents have
confined their replies to those allegations/averments of
the the appllcant which are found relevant for enabling the
Hon'ble Trlbunal to take a proper decision on the = matter.

%3, That the appllcatlon is barred by the pr1n01ple of
res dJudicata as the matter connected with the appllcatlon
‘ﬁhae‘gee5f51555555f55'55fthe Hon'ble Trlbunal on two previous

=
occa81ons as admitted by the appllcants themselves. This
appllcatlon happens to be the third time that the applicants

have moved the Hon'ble Trlbunal on the same matter. ;77‘_:,___7
4, That the application suffers from want of a valid
cause of action.All the applicants are well aware that ”-,,f_

they did not have the qualification for consideration of -

their applications for enﬁg&ment in the live register of -
casual labourers as they/not apply in time as per Railway
“5§§EELE_E§5§9§—2536 in 1987. The application deserves to

be dismissed on thi : lone.
5. That the application is barred by limitation

as per section 21 &f the Administrative Tribunals &ct,
1985 and may be dismissed on this ground also.

o e @0 P. 2.....
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6.History of the case:

In their letter No.E(IG)II-78/CL/2 dated 04,03.1987
Railway Board advised Zonal Railways to invite applicatiohs .
from casual labourers discharged prior to 01.01.1981 for é‘%
want of work for registering them in the live register foxt
future employment.This letter was circulated by GM(P),N.
F.Railway,Maligaon on 1%,03.1987 and by the Divisional
Railway Manager(P),N.F.Railway, Lumding on 22.03.1987.
wide Qublicity was given to this important circular through
notice Beards and through trade Union channels etc.

It is noticed that all the 29 applicants are applicants
residing in Lumding as per their address given in the title
sheet. Yet none of them applied for inclusion of their names
in the live register before the target date of 31.03.1987.
An atbtempt has been made by applicant No.1 to prove that
he applied in time by furnishing a copy of the application
as Annexure VI of the present 0.A. This so called appli-
cation does not have any acknowledgment of any official nor
does it coﬁtain any details such as date of birth,date of
engagement,educational qualification,personal mark of
identification and attested proof of having worked as casual
labour,period of work etc.The other 28 applicanté have a;sé
not furnished any documentary proof nor did they apply
wWhe Railway Board.

6.1. In response to the circular a large number of
appliéations were received within 31.05.4987 and these were
scrutinized by a three-member verificatiohhcommittee and

T, AT Ve
Y, WTRTS

vV Farasnrel O tuces ;s

o

names of 194 persons were included in the Live Casual
Labour Register of the Division. Incidentally it is men-

) p— . N
tioned that the Committee rejected a large number of appli-
citions as they were fake oT ineligible. = -

t O.A.did not apply

~ 6.2. The applicants in the presen
for registration of thelr names in the Live Casual Labsur
register within the target date of %4.03.1987 although’ they
are all residents of Lumding from where large number of
claimants applied. Naturally therefore,their cases were not
considered for enlistment in the Live Casual Labour Regis-

ter of the Division. - _ :
6.3. The 29 applicants of the present O.A.formed

part of 76 applicants who approached this Hon'ble Tribunal
with a plea similar to that &k of the present applicants,
in 0.A.140 of 2002.Again a group of 69 applicants inclu~-
 ding applicants of the present O.A.(and 3 new applicants)
filed 0.A.227 of 2004 with similar pleadings. Base on the

L ) Pooo}oo-oo.'
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considered juggment of the Hon'ble Tribunal and as per ‘%'T’:;r
directions given the respondents disposed of the appeals < E
received from the apblicants,rejecting their claims,It wasgj%'é
clearly indicated to them that since they did not apply kﬁ(wt
before the bagget date of 31.03.1987 as prescribed by the F g
Railway Board, their applications could not be considered & E

favourably. An extract of letter dated 12.09.2005 issued to
the applicant No.1 of this 0.A.(similar letter was also
issued to the ather applicants) reproduced below would make
the position taken by the respondents clear E*

"Representations submitted by the applicant(s) have
been examined carefullypufsuant to the order dated 12.5.05
by Hon'ble CAT,Guwahati and it is found that the applicant(s)
did not apply to the administration for inclusion of their
names in the casual labour register within target date of
%1.%.87 in terms of Railway Board's letter No .E(NG)II-78/CL/2
dated 4.3%.87. The applicants did not furnish any documentary
evidence to the effect that they submitted their applications
in time. -
o "Purther,respondents have gone through the contents
of the order dated 2.8.2000 passed by the Hon'ble CAT/Calcutta
Bench in 0.A.No.160/1990. It has been found that the appli- )
cant(s) in this case had already been screened by a properly
constituted screening committee. Whereas the applicant(s) in
the case No.0.A.227/04 have only claimed that they were work-
ing as casual labourers. But they failed to satisfy The maEin
necessary condition of applying within the target date and
a8 such they were not eligible for screening. Therefore, the
applicants in the case [0.0.4.227/04 are not similarly
situated persons to that of applicants in 0.4A.N0.160/1990, -

h "Tn the above circumstances,representations for
 absorbing the applicant(s) in the Railway cannot be maintai-~
ned as per rules and law".

The above extract clearly indicates that the

respondents have looked into various aspects of the matter
very carefully and have done all they could to ensure that

no injustice is done to any of the applicants.
/

9. Parawise remarks o

7.1. That as regards paragraphs 4.1,4.2 and 4.5,the
respondents have no remarks to offer as they form parﬁ of
the records to which the applicants are put Vo the strictest
proof thereof. -

7.2, That as regards paragraph 4,4, the respondents'
beg to state that widest possiblelpublicity was given to
the Railway Board's letter dated 04.0%.1987 and even the
Trade Unions recognised by the administration were advised

to assist candidates. As a result of this a large number of
‘persons applied and their applications were scrutinised by
a properly constituted screening committee of Assistant

officers. Therefore, the allegation that proper publicity
At T

was not given is hereby denied.

o>—
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7+3. That as regards paragraphs 4.5 and 4.6, the ;; ®
respondents beg to submit that all the .applicants of the g’g
present O.A.are residents of Lumding, as stated in page. %"
3 of the 0.A. As the notifying authority was at Lumding, v
it is but natural that they would have known about the K .

contents of the notification containing Railway Board's
instruction regarding the last date of application and

of the particulars required to be submitted.As a matter of
fact, none of them applied in time. They could not furnish
any documentary evidence to prove that they submitted their
 appl1cat1oqs to register their names in "the casual labour
register/supplementary fgé{g%;;fin proper time. Annexure VI
of the O.A.does not show that it was duly acknowledged by
the respondent's office, Moreover,Annexﬁre VI does not
contain the particularé required as per notice.The signatory
of Annexure VI of the O.A.is Shri K.K.Das who is applicant
No.1 of the present O.A.Shri Das was also the applicant No.q
in the earlier 0.As No.140/2002 and 227/2004. Nowhere in the
aforesaid two 0.As Annexure VI of the present O.A.was
annexed. As such there is reason to believe that Annexure VI
of the present O.A.is not a genuine document that can be

relied upon. .

7.4, That as regards paragraph 4.7, the respondents
beg to state that absorption of ex-casual labourers was
based on screening of those applicants who applied before
the target date of 31.03%.1987 fixed by the Railway Board
and. gave full particulars required by the notification.
They lost their opportunity if they did not apply before

»31.03.1987 with full particulars.It is unfortunate that they
were victims of their own 1aches.caﬁg§ missed the bus for
their own fault and it is no use crying in w11derness.

7.5. That in regard to paragraphs 4,8,4.9,4, %.10 and
4,11, the respondents admit that the orders of the Hon'ble
Pribunal and action taken by the respondents have been
reflected in them reasonaly well.Annexure XV mentioned in
paragraph 4.11 truly 81gnif1es the two reasons why the
applicants have no case, namely that:1)'that the applicants
are not persons situated at par with the applicants of
0.A. 160 of 1990 of CAT,Calcutta (who were already screened
,by a properly constituted screening committee whereas the
spplicants in 0.4.227/2004 of Gauhati CAT were only clai-
ming that they were mX= working as casual labourers w1thout
Erhrlshlng any proof). 2) Secondly, the applicants falled

?E'EEEisfy the condition necessary of applying within the
e not eligible for screening.

target date and as such they wer

ee o P. 5.-000

Bivisi-nul Persnnnel C fficer /it

N. F. uly., Lumding



%

e
=1 7ersenge; ( Ticer;:

N. k.

L]

(5)

W

REAN
% %ﬂ' fy

7 6 That in regards to paragraph 4. 12 the respondg
beg to deny the allegation that the "administration in utt
'disregard to the claims of the applicants started absorptlﬁh
of their favoured persons on pick and choose basis".In )
compliance with this Hon'ble Tribunal's orders in 0.A.140/
2002 and 0.A.227/2004 the respondents disposed of the repre-
sehtatmons of the applicants clearly stating the reasons
for rejection of their claims. For the same .reasons thé
respondents bef to submit that the applicants have no Ease'
at all and therefore the application merits summary dismissal.

7.7. That in regard to paragraph 4.13, the respondents
submit that the allegations of the applicants made therein
have no basis at all., there was nothing arbitrary or whim-
sical about the action baken by the respondents in the pro-
cess of screening of applicants because the basic criterion
was submission of the applications before the target date of
' %1,0%.1987. As the applicants in the 0.A.dié not submit

their applications with full details before the target date,
the question of considering their case did not arise.there-
fore the allegation of arbitrariness and of whim is denied.
7.8. That as regards “paragraph 4.14,the reSpondents
beg to draw kind attention’ of the Hon'ble Tribunal to the
fact that proceeding of the 0.A. 460/4990 of CAT/Calcutta
clearly indicates that the applicants 'in the said 0O.A.had
already been screened by a properly constituted screening
committee. In contrast,the applicants in the present O.A.

only claimed that they had worked as casual labdurers without
e same and without submitting the

By
®iy., Llléndi,;;g

s\
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proferring any proof of th
.¢laims in time. The allegations made by the appllcants in

this paragraph are therefore denied.
7 9 That as regards paragraphs 4. 15 and 4.16, the

respondents beg to state that for the reasons stated in the

foregoing paragraphs of this W.S. the applicants have no

cause of any grievance at all and therefore the O.A. merits

dismissal.
Under the circumstances the respondents

.beg to state that the applicants do not
deserve any of the reliefs/interim
orders mentioned in paragraphs 8 and 9.
and that the O.A.be dismissed with costs.

.0..PQ.6...O
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VERIPICATION
I, Shri K.P. ﬁN/Q\ ___,son of KH. Dinamen Aﬁ%g

aged n§  years and at present working as DPo /1< /Luwdd
H.F. Rallway Lo~y 5 do hereby solemnly affirm that/the *?y

~statements made par@raphs 1 to 7 are true to the best of
my knowledge and derived from records which I believe to
be true and the rest are my humble submissions before the

Hon'ble Tribunal. . )
And I sign this verification on this the _ day
‘of Februazry,2007.

&

N g b ¢
« Rly,, Ly, ”w:?ccr/]g




